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'LEGISLATIVE ASSEMBLY.
Friday, 20th February, 1925

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. .

QUESTIONS AND ANSWERS.

Minitary ScHoOL AT AUHANGABAD IN THE GuiraT Distaicr.

938. *Raja Ghazanfar Ali Khan: («) Will the Governmé&ht be pleased
to state if the buildings of the Military School at Aurangabad in the Gujrat
District are complete? If not, what are the reasons for the delay?

(b) What are the aims and objeets of the said school?

(¢) What are the courses of study prescribed or to be preseribed in the
said school ?
(2) In view of the war services rendered by the people of Jhelum,
Rawalpindi and Gujrat Districts, what special facilities will the Government
rovide for the children of military men of these districts reading in this
ilitary School ?

Mr. E. Burdon: (a) The buildings have not yct been completed but it
is hoped that the school will be opened for the reseption of children about
September next. Except for the fact that their construction was held up
for o short tine while Government was considering the report of the Re-
tvenchment Committee, there has been no delay. '

~ {b) To provide facilities for the education of the -sons of Indinn officers
and soldiers.

(c) The curriculum has not yet been framed.

(d) This question also has not been decided.

RecrnuvirMesT or Capkrs von Kine’'s CoMMISSIONS,

030. *Raja Ghazanfar Ali Khan: (¢) Will the Government be pleased
to state the number of cadets, stating their nationality, recruited directly
for King's Commissions in the Indian Army, with the names of the various
brg:c;hes of the Army in which they are recruited, during the years 1918 to

(b) How many of them were recruited from North Punjab specially
the Jhelum, Gujrat and Rawalpindi Districts?

. Mr. E. Burddn: (¢) and (b). I lay on the table a statement giving the
information desired by the Honourable Member.

(1275 A
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Statement showing the wumber of officere, British and Indian, appointed to the Indian
Army, and the number of Indiun cadets from the Punjab admitted to Sandhurst,
during the years 1918—2).

British (still serving).

Commissioned from the Unattached List 543

* Commissioned from the DBritish Bervice 32
Commissioned from the Indian Army Reserve of gfﬁoera, ete. ... 86
Commissioned from the Colonial Forces 1
Total - 672

.

Of this number, 565 officers are serving with Infantry, Pioneers, Indian Army
Bervice Corps and Departments, and"107 are serving with the Cavalry.

Indiag. .

61 Indian cadets have been admitted to the Royal Military College, Bandhurst, since
1018. Of this number, 25 have actually been commissioned in the Indian Army; as
regards the ainder, 2 died, 12 were found unsuitable and were removed, 2 wore
commissioned but subsequently resigned, one had his commission cancelled as he failed
to report for embarkgtion when he had been ordered to do so, and 19 are still at the
Royal Military College, Sandhurst.

Of the 25 officers uctually commissioned, 15 have been appointed to the Indian Army
while 10 are still under training with British ypits. Of the 15 officers mentioned, 7 are
serving with Cavalry and 8 with Infantry units and the Pioneers.

(&) Of the 61 cadets mentioned in the above statement, twenty-two were residents
of the Punjab, and came from the following districts :— .

Attock 1; Rawalpindi 1; Lahore 5; Gujranwala 1; Multan 2; Gujrat 3; Jullun-
dur 1; Jhelum 1; Ferozepore 2; Ludhiana 1; Lyallpur 2; Bargodha 1;
. Sheikhupura 1.
' —

BrancHrs oF THE INDIAN ARMY cLOSED Tn INDIANS.

940. *Raja Ghazanfar Ali Khan: Are there any branches of the Indian
Amy to which Indian candidates are not admitted? If so, what are
those and for what reasons? ’

Mr. E. Burdon: The answer is in the negative.

CoxsriturioN of THE CeNTRAL INDIAN Sorviers’ Boarp.

941. *Raja Ghazanfar Ali Khan: (a) What is the comstitution of-the
organisation known as the Indian Soldiers’ Board? What are its aims
and objects? '

(b) Are the presidents of these Boards elected by the members of the
Board? Tf not, are the Government prepared to allow the members to
clect their own president from amongst themsélves?

Mr. E. Burdon: (a) I place a statement on the table showing the pre-
sent constitution of the Central Indian Soldiers’ Board. '

The aims and objects of the Board are, in brief, to protect the home in-
‘terests of the Indian soldier while he is serving and to assist the ex-
'soldier, where necessary, in establishing himself in civil life. In this con-
rection 1 invite the Honourable Member's attention to the printed Report
of the Board's activities for the period January 1923 to March 1924,

(b) I do not know whether tho Honourable Member is referring to the
Contral Soldiers’ Board, the Provincial Soldiers’ Board or the District
Soldiers’ Committees, but in any case the reply to both these questions is
in the negative. '
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Statement showing the present constitution of the Central India Soldiers’ Rourd.
President. ’
"The Honourable 8ir Cuanrres Innes, K.C.8.1., C.LE. +

Members.
His Excellency Sir Mawcoum Hauwey, K.G.B.1, O.LE. (Guvernor of the Punjab).
The Honourable 8ir Basi. Puiutorr Brackerr, K.C.B. (Finance Member)..
The Honourable Khan Bahadur Sir Munammap Hamsuriax Samie Banapur.
K.C.LLE., Kr. (Member of Education, Health and Lands). *

Lieutenant-General Sir J. 8. M. Snza, K.C.B., K.C.M.G., D.8.0.
' (ddjutunt General in India).

- E. Byroow, Esquire, C.I.LE., 1.C.5,, M.L.A. (drmy Secretary).
A. F. L. Brayne, Esquire, C.I.LE., I.C.8. (Financial Adviser, Military Finance),
Lieutenant-Colonel F. G. Moore, C.B.E., Secretary.
The Board was originally constituted under Resolution of the Government of India,
No. 757, dated the 16th January 1919,
Affiliated to the Central Board are the following provincial Soldiers’ Boards :
Madras.
Bombay.
Punjab.
United Provinces.
Central Provinces,
North-West Frontier- Province,
Rajputana., -
Delhi.
Kashmir.
Mysore.
Subordinate to each provineial Soldiers’ BDoard are the District Soldiers’ Committees.

DistriBuTION OF RELIEF MoNEY To THE DEPENDENTS oF Minimany
MeN KILLED IN THE GREAT WAR.

942, *Raja Ghazanfar All Khan: (a) What is the amount of the relicf
money distributed amongst the families of the military men killed or
wounded during the last great war during the years 1919 to 19247

b) How much out of this was spent in the Districts of Jhelum,
Rawalpindi and Gujrat?

(¢) Are the Government aware of the fuct that the relief money falls
n.uch too short of the needs of the families to whom it has been given and
further that there are many deserving familieg to whom nothing hus been
given so far? .

Mr, K. Burdon: («) The total of relief money distributed in Indin to the
dependents of those who died or to those who were disabled in the great
war during the years 1919 to 1924, inclusive, amounted to Rs. 1,17,94,955.

{b) The information desired by the Honourable Member is not availabl:
and cannot be obtained without an expenditure of time and labour incom-
mensurate with the result. '

(c) Government are confident that the Honowrable Member's statement
does not correctly represent the facts, that is to say, they believe it to be
an overstatement. But if the Honourable Member will bring to my notice
any individual case which falls within the scope of our Relief Funds and in
which relief to the extent permitted by the rules of the Fund has not been
granted, I will "undertake to have it forwarded to the proper quarter and
investigated.

A2

-
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Sardar V. N. Mutalik: Are Government aware that any sums or rewards.
to heirs of persons killed in the war still remain due in many cases and,
il so, will Government be pleased to take early steps to pay the same?

My, E. Burdon: I do not understand what my Honourable friend means
by saying sums of money due to heirs.

Sardar V. N. Mutalik: To the families of the deceased persons who were
killed in the war.

Mr. E. Burdon: In what way are the swns duc to the heirs? This is &
question of charitable relief.

Sardar V. N. Mutalik: It is no question of charitable relief; it is a
question of what Government have already promised and which still
remaing umpaid.

Mr. E. Burdon: | do not think that ariscs out of this question.

Mr. K. Ahmed: Do Government proposc to increase the amcunt of
relief ?

Mr. E. Burdon: It is not Government money, Sir. This is private
charitable money.

ScuorarsHIPs For THE EpvucarioN oF THE CHILDREN OF MILITARY
Mex KILLED or WOUNDED IN THE GpEAT Wan.

943. *Raja Ghazanfar Al Khan: Wit is the amount of scholarships.
spent for the education of the children of military men, who have beei
killed or wounded in the last great war in the Districts of Jhelum, Rawal-
pindi and Gujrat?

Do the Government intend providing scholarships for the higher
wlucation of the said children as well?

Mr. E. Burdon: I um cndeavouring to obtain the information, and 1
will let the Honourable Member know the result in due course.

RecrurtaenT or INDIAN OFFICERS IN SEAGOING VESSKLS.

944, *Mr. Amar Nath Dutt: (¢) Will the Government be pleased to
place on the table the result of the correspondence which has passed
between the Government and the different Shipping Campanies regarding
the appointment and recruitment of Indian officers in seagoing vessels?

(b) Will the Government be plea.;ed to state whether they propose to
vrgo on the Shipping Companies to take early action for recruitment and
appointment of Indian Officers in seagoing vessels?

The Honourable 8ir Oharles Innes: (¢) and (b). The Government of
India have had no correspondence with Shipping Companies on the sub-
ject. But I would refer the Honourable Member to paragraphs 22-28
of the Indian Mercantile Marine Committec’s Report from which it will.
be observed that the principal Shipping Companies are prepared to eniploy
Indian officers if duly qualified. The question of providing a training ship
as recommended by the Committee is at present under consideration.

“Sroreack oF HousE RENT ALLOWANCE or DEPUTY, ASSISTANT AND
SuB-PosTMASTERS 1x LaHonz.

945, *Mr. Amar Nath Dutt: (@) Tsit a fact that the house rent
allowance paid to Deputy, Assistant and Sub-Postinasters in Lahore has
been stopped from the 1st July, 19247
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(b) Is it & faot that similar allowances in other provinces stand un-
touched? 1f the reply be in the affirmative, what is the reason for making
this disorimination ? - . .

(¢) Will the Government please state if the Assistant Postmasters and
Deputy Postmasters in Lahore and other offices in the Punjab are required
to attend offices at inconvenient hours, i.e., other than 10 to 16 hours?

(d) If so, will the Government be pleased to state if these officers have

‘been provided with quarters or given house rent in order to enable them to
secure houses within close proximity to the offices to which they belong?

(e) Are the Government prepared to restore the allowance in question?

(f) Will the Government please state if the Deputy and Assistant Post.
masters belong to the same c¢adre tq which the other Postmasters holding
independent charge belong? Will they also state if Personal Assistants to
Postmasters-Greneral belong to the same cadre as Superintendents of Post
‘Offices ?

(9) Will the Government please state if a duty allowance of Rs. 100
p. m. is granted to every Personal Assistant working m the Postmaster-
ieneral’s Office? 1f so, what is the principle underlying this grant?

(k) If the reply to (g) is in the affirmative, will the Government please
state why a different treatment is accorded to the Deputy and Assistant
Postmasters of Lahore?

Sir Geoftrey Olarke: (a) to (h). The Honourable Member's attention
is invited to the-replies given to Mr. 8. Sadiq Hasan’s starred questions
Nos, 863 1o 865 em the 16th current.

CoMpreNsATORY ALLOWANCES TO SELECTION GRADE Postin Orriciars
STATIONED AT LaHoRE, DKLHI, RAWALPIND1 AND PEsHAWAR.

046, *Mr. Amar Nath Dutt: (¢) Are the Government aware that the
thne-scales of pay for Post Office clerks, postmen and other staff at Lahore,
Delhi, Rawalpindi and Peshawar are higher than those prevailing at other
places in the Punjab and N. W. F, Circle, and is this not due to the cost of
lining at the above-mentioned places being comparatively higher than
that at other places in the eirele?

(b) If so, will the Govermment please state why no compensatory allow-
ance is given. to selection grade officials at the sbove-named places?

8ir Geoftrey Olarke: The Honourable Member’s attention is inwifed to
the reply given by me to Mr. 8. Sadiq Hasan's starred question Nc. 866 on

the 16th current.

GRANT oF EXTENSIONS OF SERVICE TO NON-GAZETTED OFFICERS IN THE
Serecrioyn Gnapes 18 THE Postan Depart™ent, Puxiap CircLE.

‘047, *Mr. Amar Nath Dutt: (a¢) Is it a fact that extensions of service
are as a rule prohibited in the gazetted grade of officers in the Postal
Department after attaining the age of 55 years?

(b) Is it alsc a fact that extensions are being freely granted to non-
razetted officers in -the selection grades in the Postal Department (Punjab
Circle) after they attain the same age?
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(¢) Are (overnment aware that there are a small percentage of ap-
pointments in the selection grades and the only avenue of advance is
through retirement of superannuated mén and that there is a great deal
of discontent among the non-gazetted officers of the selection grades owing
to the extensions being granted to the Postmasters who have attained the
age of 55 years? .

() Will the Government be pleased to state why uniformity of pro-
cedurc is not observed in the gazetted cadre and selection grades and

are the Government prepared to consider the question of stopping the
practice of giving extensions of service in the selection grades?

The Honourable S8ir Bhupendra Nath Mitra: (¢) Yes.

(b) Government have no information.

(c) The answer to tho first part is in the affirmative, and to the second’
part is in the negative.

(d) I would invite the Honoursble Member's attention to Rule 56 (a)

and (b) of the Fundamental Rules, which explains the differentiation.
Government do not propose to ulter the practice.

Wirkrkss BEam StaTion 1IN Ixpia.

048. *Diwan Bahadur M. Ramachandra Rao: With reference to the
answer to question No. 368 asked at the meeting of the "Assembly held
on the 28th January 1925 will the Government be plessed to state:

() with whor the negotiations for the erection of a Wireless Beamr
Station in India are being conducted?

(b) will the creation of such a station impose any financial burden
on the revenues of India; if so. how much?

The Honourable Sir Bhupendra Nath Mitra: («) The Indian Radio Telc-
graph Company Limited, Bombay.

(b) No.

Diwan Bahadur M. Ramachandra Rao: Muy I ask the Honourable
Member whether, us stated in the Pioneer of the 8th instant, the Govern-
ment huve reserved to themselves the power of purchasing this company
at the cnd of ten years?

The Honourable Sir Bhupendra Nath Mitra: As 1 mecentioned to thoe
Honoursble Member the other day, the precise agreement will be placed
in the Library of this House as soon as it is concluded. At this stage [
cannot make any statement beyond what I said the other day.

Diwan Bahadur M. Ramachandra Rao: Mayv I ask whether that state-
ment in the Pioneer is true?

The Honourable Sir Bhupendra Nath Mitra: The agreemcut not huaving
vet been concluded, it would be diflficult for me to anticipate the posi-
tion.

SeranaTiox or EXEcUTIvE axp Junicial, Fuxcrions,

040. *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to stalc:

(a) for hew many  vears the proposals for the separation of the
executive functions from the judicial have been under
consideration ? *

(b) whether there is any prospect of the Government of India reach-
ing any conclusion on the subjeet in the near future? '
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The Honourable Sir Alexander Muddiman: (¢) The question of the fur-
ther separation of judicial and executive functions has been under consider-
ation from time to time in India during the last 80 years.

(b) The Government of India have come to conelusions upon the ques-
tion on many occasions. One aspect of the question is now again engaging
their attention, and I am unable to say when a conclusion will be reached.

Mr. Gaya Prasad 8ingh: For how many more years is the question
itkely to engago their attention before a conclusion is reached?

The Honourable S8ir Alexander Muddiman: That, Bir, not being a
prophet, 1 am unable to say.

* Ixp1a’s ParricipaTioN IN THE BmirisH ExriRe Exuisitron ix 1925,

850. *Diwan Bahadur M. Ramachandra Rao: (a) Do the Government
propose to afford facilities to this House to express its opinion on the
degirability or otherwise of India participating in the Wembley Exhibition
this year?

(b) With reference to the answer given by the Honourable Sir Charles
Innes to my question No. 892 will the Government be pleased to state
whether any ond what expenditure would be incurred from the revenucs
of Indie on the Wembley Exhibition, should the Government of India
decide to participate in the Exhibition this year?

The Honourable Sir Oharles Innes: 1 would refer the Honourable Mem-
ber to what I said in the House on Monday last during the discussion of the
demands for supplementary grants. Since then the position has been cleared
up by the issue of v press commmuniqué yesterday; I lay a copy of that
eommuniqué on the table.

' GOVERNMENT OF INDIA.
DEPARTMENT OF COMMERCE.
Delhi, the 19th February 1925

Press Communigué.

The Government of India are now in a position to make the statement in connection
with India’s participation in the British Empire Exhibition in 1825. The Government
of India are not taking part officially. The building with its fittings and forestry
exhibit is being sold to the Exhibition Board ; and the Government of Irdia are relieved
of all responsibility in conuection with it,

The Exhibition Board have made the following arrangements for accommodating
Indian exhibitors who wish to take part in the 1925 Exhibition. The rent charged to
them for floor space in the Indian pavilion is to be £1 per square foot, with discounts
of five per cent. on rentals hetween £250 and £500, ten per cent. discount for amounts
betweeﬁp £500 and £1,000 and twenty per cent. discount for over £1,000. Special
terms will be quoted for Government exhibits, Indian Btates and rents over 5,000 square
feet. Fifty per cent. of the rental for space applied for shonld be sent with applications
or be paid into any Branch of Lloyds Bank in India whose receipts should accompany
applications. Balances are to be paid on occupation. No commission will be charged
on sales but a selling license based on stall frontage of £5 per linear foot will be granted
subject to a minimum of £50. Numerous fittings for small stalls are available for
hire by private treaty. Water, gas and electric light will he charged according to
consumption, Applications are to be made to the Controller of the Indian Bection of
the Empire Exhihition. ’

These terms are yery similar to those in force last year in the Indian Pavilion.

(8d.) D. T. CHADWICK,
Secretary to the (lovernment of India,
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Rrporr ox TiE Traisine or Rarnway OFFICERE AND SUBORDINATES
1N InpIa.

951. *Diwan Bahadur M. Ramachandra Rao: Will the Government
Lo pleased to state the date on which Mr. Cole’s Report on the training
of railway officers and subordinates in India was submitted to the
Government of India and whether any steps have been taken to give effect
to the various recommendationg made in that report?

Mr. @. G. 8im: The report in question was submitted by Mr. Cole in
1922. As regards the rest of the questign the Honourable Member is refer-
red to paragraphs 88 and 89 of the Report hy the Railway Board on Indian
Railways for 1928-24.

Singaronk Bask,

952, *Diwan Bahadur M. Ramachandra Rao: Will the Governinent
ba pleased to place on the table the communication received from His
Majesty’s Government about the construction and. maintenance of the
Singapore Base?

Mr. E. Burdon: No, Sir. This Government have no authority to make
jublic any communicabion received from His Majesty’s Government on the
subject.

Diwan Bahadur M. Ramachandra Rao: May 1 ask the Honourable
Member whether, looking to the importance of the subject, he would usk the
rermission of His Majesty’'s Government to publish the despatch?

Mr. E. Burdon: Thec Government of India would not be justified in
asking His Majesty's QGovernment for such permission.

Diwan Bahadur M. Ramachandra Rao: Will the Honourable Member
say whether it is not desirable that this House should know the views ex-
pressed by His Majesty's Government in regard to this matter?

Mr. E. Burdon: It is quite impossible, Sir. As the Honourable Mem-
ber will have seen from answers given to previous questions, the Govern-
ment of India are not financially concerned with this matter.

RevisioN oF THE Pay or THE ArMY SERVICES IN INDIa.

953. *Diwan Bahadur M. Ramachandra Rao: With reference to the
answer given to my question No. 483 will the Government be pleased to
tlace on the table a statement showing the total increase or decrcase of
expenditure due to the revision of the pay of the Army scrvices in India
so far as they have been sanctioned up to date? '

Mr. E. Burdon: No decision has yvet heen veached in regard to the
revision of pay of the Army services in India, and Government are, there-
fore, not in a position to comply with the Honourable Member's request.
The only concessions that have so far been sanctioned arc as follows:

(i) The admission to officors of the Indian Medical Service in mili-

' tary employ of the remittance concessions granted to officers
of the same service in civil employ as a result of the decisions
reached on the recommendations of the Lee Commission; and

(if) Certain passage concessions that have been granted tn officers
of the Indian Medical Service in military employ.

The increase of ¢xpenditure as a result of these two decisions i csti-
mated ot Rs. 5,00,000
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AMOUNTS INVESTED BY THE GOVERNMENT OF INDIA IN THE
Purcrase or Oprum.

. 954, *Diwan Bahadur M. Ramachandra Rao: Will the Government
be pleased to place on the table a statement of the amounts invested by
the Government of India in the purchase of opium from the revenues of
India for each year from 1913-147?

The Honourable Sir Basil Blackett: 1 would refer the Honouruble
Member to the Finance and Revenue Accounts of the Government of India,

«opies of which are in the Council Librasy.

Purcuask or TEXTiLES 1N INDIA AND GREAT BrIitaiw,

 055. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to state the value and quantity of the textiles purchased in India
and in Great Britain respectively, by the various Departments of Gov-
ernment during the vears 1928-24 and 1924-25 up-to-date?

The Honourable Sir Bhupendra Nath Mitra: It is regretted, Sir, that
<«womplete information in the form asked for by the Honourable Member is
not readily available and could only be collected and compiled at the ex-
rense of an inordinate amount of trouble and labour. It is hoped, however,
that the following information will suffice for the Homourable Member’s

1equirements :
1928-24,

Purchases made through the High Commissioner, London . . £1:10,000
The flgures for the Army and Railway purchases of textiles are not
available for the poriod April 1923 to 15th August 1923 and are
not therefore included in these figures,

Purchases made in India . . . . .., . . Re. 1,74,11,400

This total does mot include the purchases of textiles made by the
Government of Bombay and the Collectors of Customs, Madras
and Rangoon, psrticuinrs of which have not been furnished by
the above authorities,

19:24-25,

Purchases made through the High Commissioner, London—' . . £377,000
Figuros are only available for the purchases of textiles made from
the 1st of April 1824 to the end of December 1924,

Purchases made in India—
The only information at present gplainable relates to the operations
of the Indian Stores Department whivch from the lst of April
1924 to 12th February 1925 had actnally purchased textiles to

the value of . RN . . . . Ra, 87,73,400
and  was uvegotiating purchases against demands received
amounting in valueto . . . S . ey 90,894,000

It may be explained that the figures relating to purchases made in India
in 1924-25 do not include purchases of textiles made direot by Local Gov-
ernments. Figures relating to purchases made through the High Commis-
@ioner have note-been furnished by him but obtained from racords already
at the disposal of the Gouvernment of India. Their absolute accuracy is

1.0t guaranteed.
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Payurxts oF COMPENSATION TO THE DEPENDENTS OF PERSONS KILIED
IN THE Rairnway CorrisioNn AT Hauarra.

956. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to place on the table a statement showing the amounts paid as com-
pensation to the relatives and dependents of the persons who lost their
lives in the railway collision at Harappa? :

Mr. @. G. 8im: Government undérstand that the North Western Rail-
way Administration has paid compensation to the relatives of ,persons
killed or injured in the Harappa advident in 81 cases so far and that the
total cost thus incurred is Rs. 38,899.

Diwan Bahadur M. Ramachandra Rao: May I ask the Honourable
Member to say how many more cases are still pending disposal?

Mr. G. @, 8im: ] have not got that information, Sir.

TuaiNine or INDIANS ror THE RoYAL ARTILLERY, TH  'OYAL
Excineers, anp THE Rovar Air Forck.

957. *Diwan Bahadur M. Ramachandra Rao: With reference to the
answer given to the unstarred question No. 88 asked by Sardar V. N.
Mutalik on the 22nd Januery last, will the Government be pleased to state
full details of the scheme for the training of Indians at Woolwich and
Cranwell for employment in the Royal Artillery, Royal Kngineers and
Royal Air Force, and also to state the number ot Indians whom it is pro-
posed to train each vear for each of the above Army Services?

Mr. E. Burdon: Details of these proposals cannot be made public at

present. us the proposals themselves are still under the consideratiqn of the
Secretary of State for Indiu.

Pusricatiox or THE Ryrowrt or THE Civiy, Justice CoMMITTEE.

958. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to publish the report of the Committee appointed for investigating,
the delays in the disposal of civil litigation?

The Honourable Sir Alexander Muddiman: The report will be published

a8 soon as possible and 1 hope to be able to say when that will be in a few
days.

Rexovarn or e DISQUALIFICATION ATTACHING To PoLiticaL
PRINONERS IN REGARD T0 THE EXERCISE 0F THFIR FRANCHISE.

959. *Mr, ©. 8. Ranga Iyer: (a) \Vill she Government be pleased to
state if they intend to remove the disqualification attaching to political
prisoners in regard to the exercise of their franchise either as voters or rs
candidates for the Councils and the Assembly? If so, when?

(h) Are the Government aware that such a disqualification does not
attach 1o them in regard to Municipal Boards and District Boards?

The Honourable Sir Alexander Muddiman: (a«) I am unable to make
any statement on the subject at the present time.

(b) The Honourable Member is mistaken in assuming that such a dis-
qualifieation does not attach to such persons in regard, at any rate to some
of these bodies in India.
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Steps TAKEN BY THE Patsa HigH Courr T0 Give ErFFECT TO THE
RecommenparioNs or THE, INpDiax Bar CoMMITTER.

960. *Mr. Gaya Prasad Singh: («) With reforence to the statement
made on the 16th September 1924, regarding the recommendations of the
Indian Bar Committee, will the Government be pleased to say if they have
received replies from all the Local Governments, the High Courts, and the
legal Associations on the subject of these recommendations? '

(b) As regurds the statement contained therein that ‘‘ some of the re-
commendations of the Indian Bar Committce may be put into operation by
the High' Courts under the powers which are vested in them, and certain
High Courts are in fact taking action in this direction "', will the Govern-
ment kindly state what steps, if sny, the High Court of Judicature in
Patna has taken or is taking to give effect to the recommendatipn of the
Indian Bar Committec in the matter of creating a single grade of practi-
tioners?

() If the answer to the above be in the negative, will'the Government oe
pleased to say why no steps have been taken by the Patna High Court in
the matter? . .

The Honourable Sir Alexander Muddiman: (a) The Honouruble Mem-
Ler is referred to the answer given to part (b) of Sir Hari Singh Gour's
question No. 896 on the 28th January 1925. The replies are not yet com-
plete. .
(b) snd (¢). Tt is understood that the Patna High Court is awaiting
legislatiqn in this Legislature before taking uny action itself. :

Diwan Bahadur T. Rangachariar: May I know whether the Government
intend to bring in any legislative measure in this Legislature in Delhi ?

The Honourable Sir Alexander Muddiman: We hope to do so. 1 have
elready said that.

AsornirioNy or Froeeina IN THE INpiax Aumy.

961. *Mr. Gaya Prasad Singh: With reference to question No. 7 of the
20th August 1920, asked in the Indian Legislative Council, will the Gov-
ermmment be pleased to state if flogging as n punishment has been abolished
in the Indian Army? '

Mr. E. Burdon: Under Section 22 (1) (b) of the Indian Armny Act, the
Commuanding Offteer of & Unit on active service may award corporal punish-
ment, not exceeding 12 strokes with a rattan, 1o followers who are meniat
servants. This is the only case in which corporal punishment can be award-
ed in the Indian Arny, whether in peace or war.

Mr. Devaki Prasad Sinha: What does the Honourable Member mean
k¥ ** menial service''? )

Mr. E. Burdon: Tf the Honournble Member will put a question on
paper, T will give hini a tabulated statement showing what classes of
followers and menials are employed in the Indian Army. .

Mr. Devaki Brasad Sinha: Why are they called menials?

. Mr. l.., Burdon: T really don't know what the derivation of the word
menial " is. T have tried to find out but so far T have failed.
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Mr. N. M. Joshi: May I know, B8ir, if the Government will be pre-
pared to remove this form of punishment which is now given to menials
and other lower classes of servants?

Mr. E. Burdon: Government are nof considering the matter at the
‘moment, Sir.

Mr. N. M. Joshi: My question is whether Government will be prepared
%o consider it?

Mr. E. Burdon: That is not a question asking for information.

Disrosar oF Stk AUrirnL STEIN’s COLLRCTION OF CENTRAL ASIAN
AXNTIQUITIES,

962. *Mr. B. Dass: Will Government be pleased Lo state:

(2) What proportions of the antiquities obtained during Sir Aurel
Stein's first expedition (1900-01) in Central Asia were allotted
to the Calcutta, Tahore and British Museums, respectively?

(b) The principlés governing such proportionate distribution?

(c) Did the British Museumn share any portion of the expenses of
the first expedition? If so, what percentage bapis?

Mr. J. W. Bhore: (a) and (b). There was no fixed proportion.  The
-distribution was made with reference to the prior claims of the Museums
at Lahore and Calcutta and to the interests of scholarship and research,
and in veiw of the fact that the Governments of the Punjab and Bengal
met a portion of the cost of the expedition.

(¢) No. Sir.
Loax or SyrciMENs or Eanrny TEXTILES BELONGING TO SIk AUREL
Srrix’s Courecriox To THE SoutH Kexsineron Musevm.

4963. *Mr. B. Das: (a) What are the conditions of loan of specimens of
:early textiles to the South Kensington Museum?

. (b) When will these specimens be returned?
Mr. J. W. Bhore: (a) None.

(b) Ar soon as proper arrangements can be made for their housing in

India. .

Sk Auvrer Strin’s CoLikctioN oF CENTRAL ASIAN ANTIQUITIKS,

904, *Mr, B. Das: (a) Will Government be pleased to state when the
report of the third expedition of Sir Aurel Stein was published ?

(b) Will the portion of specimens taken over to Europe, for preparation of
‘Sir Aurel Btein’s third report be returned to India after completion of that
report ?

Mr. J. W. Bhore: (e) It is hoped to publish the report early next year,

(b) These specimens will probably be exhibited in the British Museumn
from May to October this year and then returned to India when proper
arrangements have been made for their honsing.
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ArrotMeNT oF A Pormiox or Sin Avekr Stwiw's Corrnecriox or CENTRAT
Asiax ANTiQuITIEs 10 THE Princk oF Wares’s Museum at Boupay.

065, *Mr. B. Das: (¢) What are the decisions of the Government re-
gurding antiquities housed at Srinagar? How will they be distributed?

(b) Are Government aware that the Prince of Wales's Museurn
at Bombay has been nllotted nothing out of the Stein collections?

(¢) Do Government proposc 1o allot a portion of the Srinagnr colleetion:
to Bombay when the distribution takes place?

Mr. J. W. Bhore: (¢) and (¢). As the antiquities are intended for the-
Musewn at Delbhi no distribution will be made.

(b) Yes.

Fixaxcine BY ik Brimisy MuseuM oF Sie AUREL STEIN's
* SxcoNp EXPEDITION.

966. *Mr. B. Das: («) Will Government be pleased to state the reasons:
for approaching the British \Iuseum for financing the Stein expedttlons?

(b) Are the Stein reports accessible to the publie?

(¢) In what way are the publications of the Archeological Department
made accessible to the general public?

(d) What arc the latest publications of the -Archeeological Department ?

Mr. J. W. Bhore: (¢) The British Museum authorities were approached
in respeet of the second expedition only, as Government were not them
prepared to meet the whole cost. '

(0) Yes, in the important librarics. They are also for sale.
(¢) By presenting copics to important libraries free of cost.

(d) A statement is laid on the table.

Statement zhowing the latest publications of the Archeological Department
Annual report of the Archmological Burvey of India %ﬂl’ 1021-22.
Epigraphia Indo Moslemica for 1819-20,
Guide to Taxila, Urdu Translation.

. Index to the Director General of Archmology’s annual reports for 100203 to 1915-

South Indian Inscriptions T'ext (Volume IV), New Imperial Beries (Volume XLIV).
The Slddhmtas and the Indian Calendar.

Supplementary Catalogue of Coins in the Indian Musmm, Volume I (non-Moham-
madan series),

Cuide to Buddhist ruins of Sarmath, 3rd Edition.
Memoir No. 16.—The temple of Siva at Bhumara.
Memoir No. 17.—Pallava Architecture (Part I).
Memoir No. 18.—Hindu Astronomy.
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Axcnxoroaical Excavarioxs 18 INpia,

967. *Mr. B. Das: (a) Will Government be pleased to state what are
the major archieological excavations being carried out at present in various
parts of India?

(b) Have Government considered the advisability of carrying out excava-
‘tions in the Indraprastha Fort in Delhi, a place of great antiquity in India?

Mr. J. W. Bhore: (2) At Mohenjo Daro, Harapa, Taxila, Nalanda,
Sarnath and Kurukshetra. -

(b) Trial excavations were made some vears ago in the old fort referred
to, but the conditions of the site and.the results obtained were not such
a8 to justify the work being continued.

INSTITUIION OF A BETTER SYSTEM oF Avbrr, Insrretion axn Coxrron
IN RESPECT OF THE AFraiRs oF THE Inreriat. Baxk or Ixpia,

068. *Mr. A. Rangaswami Iyengar: Will the Government be pleased
to state whether they have so far considered the advisability of issuing
instructions under section 10 of the Imperin]l Bank of Indin Act to the
Imyperial Bank to institute a better system of audit, inspection and control
in respect of the affairs of the Bank than is now provided for under the bye-
laws and articles and some scheme of concurrent and cfficiency audit in
order to enable the public and the Government to obtain periodieal and
confidential reports of independent auditors from time tc time, as in the
-caso of Government Treasury opcrations?

The Honourable 8ir Basil Blackett: The Government do not consider
that action i necessary under section 10 of the Imperial Bank of India
Act, nor that action under that section iz appropriate for the purposes
which the Honourable Member has in view., Section 59 of the Act
-empowers the Government to appoint auditors if necessary, to examine
and report upon the accounts of the Bank, but the (fovernment do not
.at present conslder such action necessary.

Mr. A. Rangaswami Iyengar: Are the Government aware of the pro-
-coedings ‘that took place in the Madras High Court in regard to the
-operations of the Madras branch of the Iinperial Bank?

The Honourable 8ir Basil Bleckett: Yos. Nir.

Diwan Bahadur M. Ramachandra Rao: Do they propose to take any
Aetion in regard to this? -

The Honourable Sir Basil Blackett: 1f the Honourable Member will
put the question down, I 'will consider the answor. .

Diwan Bahadur M. Ramachandra Rao: Sir, 1 beg to ask a question of
which 1 gave private, notice to my Honoursble friend, Sir' Alexander
Muddiman. ’

(@) In view of the fact that the Report of the Reforms Inquiry Com-
mitiée was submitted to the Government more than 2 months ago, will
the Government be pleased to state the remsons for the delay in its
publication? '
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(b) Is it & fact that this Assembly adopted on the 4th February, 1921,
a Resolution, which was accepted by the Government, that as fur as
practicable steps be taken to ensure that no action administrative or
degislative be taken on .reports of Commissions or Committees . appointed
by the Becretary of State for India or the Government of India until an
opportunity shall have been given by the Government to the Indian Legis-
lature to express its opinion? Will the Government be pleased not to
take any action on the Reforms Inquiry Report till this House has bheen
afforded an opportunity to express its views on this subject?

(¢) Have the Government of Indis comne to any decision in regurd to
the various matters dealt with in the Report and has the report, heen
forwarded to the Secrctury of State for India in Council with or without
an expression of opinion of the Government of India on the recommenda-
tions made in the report?

(@) In view of the statement made by the Honourable Sir Alexander
Muddiman in this House that the report will be published in a few weeks
and that an opportunity will be given to this House to diseuss the report,
will the Govermment be pleased to stafe when this opportunity will be
:afforded ? : '

(e) Arc the Government aware that if the.report is published at the
fag-end of the Session there will be no time for an adequate discussion of
the report and that the discussion of the report will have to be postponed
till the September session and will the Government be pleased to order
the publication of the report without any further delay?

() Hus the attention of the Government been drawn to the announce-
ment made in the Press on the 18th instant that Lord Olivier has given
notice of a motion about the inquiry made by the Reforms Inquiry Com
mittee in rogard to the working of the Indian constitution and will the
Government be pleased to afford all facilities for an expression of opinion
by this House on the report before the matter is discussed in Parliament?

The Honourable 8ir Alexander Muddiman: (e¢) Fimal copies of the
Report and Appendices were received by the Government of India on the
15th December, 1924. The time since then has been mainly oceppied
by the work of printing the Report and its Appendices. 1t has also becn
necessary to make arrangements for their publication simultaneously or
‘nearly as possible simultaneously in India and in England. '

(b) A Resolution in .the terms quoted by the Honourable Member was
:adopted by the Assembly on “the 24th February, 1921. Without com-
mitting themselves in regard to action on any minor recommendations
which may be contained in the Report the Government of India propose
‘to give effect to the terms of that Reanlution in regard to the main recom-
mendations in the Report now in question.

(c) The reply to the first part of this question is in the negative. The
Report was forwarded to the Secretary of State without any expression
-of opinion. '

(d) and (e). T am unable to say at present when this House will be
given an opp@rtunity to discuss the report. I may inform the Honourable
‘Member, however, that it will be published in India on the 9th March.
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Thereafter and before any discussion tukes place, 1 presume Honourable-
Members will wish to consgider the recommendations contained in it.
The Government of India, 1 may add, have not vet come to provisional
conclusions upon those recommendations.

" (f) Government have seen the announcement. Though they are able
to some extent to arrsnge the course of husiness in this House, the Govern-
ment of Indin have no control over the course of business in Parliament, .
and I min therefore unable to give such an undertaking as is asked for.

Diwan Bahadur M. Ramachandra Rao: Muy I ask the Honourable
Member, Sir, in view of the fact that the Report will be published ow
the 9th of March, whether there will be any opportunity given to this House
to discuss it after that date?

The Honourable Sir Alexander Muddiman: Certuinly after that date.
Diwan Bahadur M. Ramachandra Rao: But beforc any action is taken.

The. Honourable 8ir Alexander Muddiman: 1 huve said that at the
present time I am unable to make any statement on this question. T
think the Honournble Member had better repent his question after the
9th of March.

Mr. A. Rangaswami Iyengar: May 1 know, “Sir, if, after seceing the
Report, Honourable Members on this side of the House should come to
the conclusion that the Report ought to be discussed bhefore action is taken,
whether o date will be given for the discussion of this subject?

The ‘Honourable 8ir Alexander Muddiman: That scems somewhat of
n hypothetieal nature.

Diwan Bahadur M. Ramachandra Rao: May I usk the Honourable
Member whether he will ondeavour to give us an opportunity to discuss
this Report at all before we disperse, before the end of March? Have
the Government auny iptention of affording us an opportunity at all?

The Honourable Sir Alexander Muddiman: I have made my point clear.
Government have not come to any definite econclusion on this subject.

Diwan Bahadur M. Ramachandra Rao: May I ask, Sir, when they
propose to come to any conclusion on this subject?

The Honourable Sir Alexander Muddiman: Well, Sir, these arc matters
of some importance: we eannot comne to hasty conclusions.

Diwan Bahadur M. Ramachandra Rao: Would the Honourable Mem-
ber undertake to give us an assurance that the subject will be open to

discusaion ?

The Honourable Sir Alexander Muddiman: | think if the Honourable
Member will put me that question on the 9th March, 1 shall be in a
position to give him an answer.



UNSTARRED QUESTION AND ANSWER.

INcREMENTS OF Pay oF CLErKkS 1N Civil Accounts OPFICEs.

187. Mr. K. 0. Neogy: (a) Are the Government aware, that a number of
clerks who entered the Civil Accounts offices from the Postal Accounts or
other non-civil Audit offices, have been deprived of inerements of pay (for
the period of their services in the Postal or other non-civil Audit offices)
to which they were entitled on account of the introduction of the time scale
of pay on the 4th Nevember 1919?

(b) Is it a fact they were so deprived on the mere ground that they
bolonged to the Postal Accounts or other non-civil Audit offices?

(c) Is it a fact that the status of these offices are equal because the
same scale of pay has since been introduced?

(d) 1s it a fact that these clerks would have got the entire benefit of
increment of the time scale, according to thieir services, if they had remain-
ed in those offices, which also came under the time scale from the same
date, with the Civil Accounts Offices?

(e) If the answers to (b), (¢) and (d) are in the affirmative, are Govern-
ment prepared to reconsider their decision embodied in paragraph 7 of the
memorandum of instruction of payment under the timne scale of pay circu-
lated with G. 1. No. 58 F. E., G. F. D., dated 14th January, 1920, to
D. A.-G., Delhi, and give the poor clerks, who were thus transferred to
the Civil Accounts Offices, the full benefit of the increment under the
time scale from the date of its introduction, taking into consideration their
services in the Postal Accounts or other non-civil Audit offices?

The Honourable 8ir Basil Blackett: Inquiries are being made and the
information will be supplied to the Honourable Member in due course.

PETITION RELATING TO THE INDIAN PENAL CODE (AMEND-
MENT) BILL (AGE OF CONSENT BILL).

Secretary of the Assembly: Sir, under Standing Order 78 I have to
report that one petition has been received relating to the Bill further to
smend the Indian Penal Code (amendment of segtion 875) which was
introduced in the Iegislative Assembly by S8ir Hari Singh Gour. This
petition has been presented by certain residents of the Tenali Talugq,
Guntur District in Madras.

STATEMENT LAID ON THE TABLE.

Fixaxcixg oF BraNcH Lings,

Mr. @G. G. 8im: Sir, I lay on the table the information promised in
reply to questions Nos. 278 and 279 asked by Mr. A. Rangaswami Iyengar
on the 27th January, 1925, regarding the policy which the Government
of India have decided to adopt in regard to the financing of branch and
feeder lines.

(1291 ) B
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No. 2131-F.
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT.

(RarLway Boarp.)

Dated Delki, the 19th February, 1926.

RESOLUTION.

Financing of Branch Lines.

The Governor General in Council, with the sanction of His Majesty's Secretary
of State for India, is pleased to issue the following orders on the subject of Financing
of Branch Lines, in supersession of all previous orders on the subject.

Branch and Feeder Lines are constructed under an agreement by which the State

arantees a minimum return on the capital, or alternatively, undertakes that the

ine shall receive, out of the earnings of the main line from traffic contributed by
the branch, such a sum, known as a rebate, as will make up the total earnings of the
branch to a fiven sum, while the branch in each case shares with the main line any
profits exceeding the guaranteed minimum.

2. This method of encouraging the construction of lines originated 30 years ago-
simply because the Government of India was unable to furnish fthe necessary capital.

3. The Acworth Committee pointed out that this method, while enabling lines to-
be built which would otherwise not have been built, has no other merit. ‘The financial
terms usual before the war are now quite inadequate and if the system is to continue
they will have to be revised. All the witnesses before the Committee who asked for a
revision of the terms admitted that, if the main line were in a position to build a
given branch itself, they would prefer that it should be done by the main line rather
than that it should be done as a separate undertaking.

4. Amongst the disadvantages pointed out by the Committee are the following :-

(i) The Branch Line Company is usually a fifth wheel to the coach. It implies
in some cases a separale construction staff; it always implies a separate
Board of Directors, and separate accounts.

(ii) Where the branch is worked by the main line, if its Directors feel that the
management is unsatisfactory, they not only make representations to the
main line administration, but in the last resort can appeal to the Railway
Board which does not malse for harmony.

(iii) Capital raised by a small private undertaking, evén with a Government
guarantee, will cost more than money raised by the State.

(iv) Inconceivable confusion results from the multiplication of independent Rail--
way Companies—each company, small or great, desires to reserve for itself
a separate sphere of influence; and jealously demands that, if any new-
comer intrudes into that sphere, he shall pay toll to the original concession-
aire. This only complicates a situation which ought to be considered
solely from the point of view of the public interest. Now proposals for
the extension or connection of lines by small independent companies are
either refused owing to protests by the old company or only permitted
on a busis of elaborate accounting between the new company and the
old for the profits which hypothetically would have belonged to the old

) line had the new line not been opened.

. 5. The only arguments urged in favour of the Branch Line Companies were :

2 (i) That money had been raised which the Government of India was unable
to furnish. ©

(ii) That & claim was made that the Branch Line Company obtained from local
sources money that would never be subscribed to a Government loan.

(iii) That there may be cases of a Branch Line of smaller gauge worked indepen-
_dently, which the Branch Line Company can operate more economically
than a main line. -
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6. The Acworth Committee, therefore, so far from approving of this system con-
sidered that the aim of the Government should be to reduce by amalgamation the
number of existing companies and that it should only be in cases where the Btste

cannot or will not ‘fmwde adequate funds that private enterprise in this direction

should be encourage
7. The disadvantages pointed out by the Acworth Committee require to be even

further amplified. The existing Branch Line Companies have ceased for some time

to raise additional capital for capital requirements, They have either obtained over-
] rates of interest or issued

drafts from various Banks for this purpose at heav
debentures at special rates of interest (usually about 7 per cent.) or in several cases
asked for money to be advanced to them by the Railway Board. Bo far, therefore,
from reducing the amount that the Government of India have to raise in the open
market, they are at present increasing that amount.

8. Another serious disadvantage which is not mentioned by the Acworth Committee
is that the main line usually works the Feeder or Branch Line for a remuneration
which, in most cases, is limited to a maximum of a fixed percentage of the gross
earnings of the Branch Line (usually 40 per cent. or 50 per cent.)—terms of remunera-
tion which at present are grossly inadequate. The result of this arrangement is that
many of the main lines whose working expenses are from 60 to B0 per cent. of the
gross earnings are saddled with leavy expenditure which ought to have been debited
to Branch Line Companies. Where the Branch Line Companies are ‘‘ successful,’” that
is, where the shares stand at a high figure, their profits are inflated owing to their
working expenses being thus artificially reduced. Again, where in the case of less
‘“ prosperous '' Branch Line Companies, the Government has to make a direct subsidy
in order to make up the guaranteed interest on the capital, the amount paid by way
of subsidy does not reveal’ the trne loss of the Government in connecticn with the
Branch Line Company. To this subsidy should be added also the additional loss
incurred from the main line working the Branch Line at less than the actual cost.
Even this, however, does not give u complete stutement of the loss sustained by Govern-
ment in connection with these Companies. These Companies have been supplied with
land free of charge and the cost of such land is not taken into account either in
the Capital or the Revenue Accounts of the Companies concerned.

9. The only real argument in favour of these Companics is that they must be
utilised in cases where the Government itself is unable or declines to raise the necessary
amount of capital for-new constructions. 1t is doubtful whether such a position is
likely to recur in the future. It is admitted that to use the agency of these Companies
is a far more expensive method of raising money for the construction of railways
than direct Government loans can ever be. The amount of assistance given by Branch
Line Companies in the past has been trivial; the tetal amount of capihﬂ raiuecly through-
the agency of Branch Line Companies has only heen about Rs. 10§ crores—an amount
which in itself is less than the lapse that occurred last year in the provision for capital

expenditure in the Railway Budget.

10. The difficulties and complications now experienced in connection with these
Branch Line Companies are out of all proportion to the insignificant financial facilities.
offered by the Companies. The Government of India have therefors decided that the
Branch line policy should be abandoned and that an endeavour should be made to
reduce the number of the existing Branch Line Companies, If on any occasion the-
Government of India should be unable to find funds for tonstruction (which is not-
the case at present), and should it be considered advisable to tap fresh sources for
subscription to railway loans by offering terms different from those given to ordinary
Government loans, that is, by offering not only a fixed rate of interest but a share-
in the profits of a particular Ermeh Line, there appears to be no particular advantage-
of using a financial half-way house specially to flont a loan on such terms; there
appears to be no reason why the Government should not float the loan direct. But
it will probably be found sufficient to raise short term debentures at a high rate of
interest—to be liquidated when the loan market is favourable—a procedure adopted
now by the Branch Line Companies, but at a higher rate of interest than would be

necessary for the Government.

11. There remains the case of the District Board Railways for which some of the
capital or the aecurit?: for the capital is secured hy a special cess levied by the:
District Board throughout the district.

The Acworth Committee pointed out that where & District Board was the promoter
of a new Branch Line, considerations other than purely commercial came into play
with the result of further complications and confusion. In & footnote fo the raport
they referred to the *views expressed by the Madras Government who had drawn
attention to a case in which, although no short-circuiting was involved, thers had heen
& delay of over 10 yesrs in arriving at a decision in regard to the terms for working -

B 2
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& District Board Railway by the Bouth Indian Railway Compmg: The amount of
capital raised by District Boards for such lines has been only . 137 lakhs while
the amount raised by Company lines subsidised by District Boards amounts to Rs.
crores, These amounts are insignificant as compared with the total capita]l raise
by the Government and it is clear that the relief afforded to the Government of India
in raising the loans is quite disproportionate to the great complications which have
resulted ipn the working of the railway administration. Loans raised direct by the
District Boards do not relieve the market of the Government of India; the money
is ultimately borrowed from the Government of India.

12, The legal position regarding the powers of District and Local Boards in the
matter of railway construction and management depends in part on the Indian Railways
Act, 1880, which, in the absence of express exclusion of its application, extends to
all District Board railways and, in part, on the nature of the provision made in the
malter in the District or Local Boards Act of the province concerned. It is only in
the Madras Presidency that the question has assumed prominence and it will suffice
to indicate briefly the nature of the provisions contained in the Madras Local Boards
Act, 1820. Action under scction 113 of that Act can only be taken ‘* with the previous
sanction of the Government of India'. Having obtained such sanction, a District
Board may either itself construct and maintain & railway within, or partly within,
the local area under the control of the Board, or may subscribe to any debenture
loan raised by the Government of Indian or by any other local authority or by any
company for the construction or maintenance of any railway which the Board considers
likely to be of benefit to the district, or may guarantee the payment from the district
fund of such sums as it shall think fit as interest on capital expended on any such
railway (that is, whether the railway is constructed by the Government of India or
by any other local authority or by a Company).

Section 236 of the same Act provides that the accumulations of a local railway
cess may be utilised for all or any of the purposes specified in section 113, including
the guaranteeing of payment of interest on capital spent on a railway.

A District Board in Madras, therefore, can guarantee the payment from the
district fund of the money sufficient to make up the minimum interest on capital
expended on a railway within its area whether such railway is constructed by the
Government of India or by a Company, the only disadvantage attaching to this parti-
cular form of guarantee being that the Act does not make the payment of the
guaranteed interest a first charge on the District Board Fund.

13. The Government of lwdia could not reasonably use their powers undér the
Indian Railways Act, 1880, or under, e.g., section 113 of the Madras Local Boards
Act, 1820, to prevent a District Board or a local body from constructing a light
railway or a tramway which had no physical connection with any existing main ﬁne
and which that local body proposed to work itself or through a local company. But
as things stand at present there is no reason for continuing the practice under which
District Boards are allowed to make money out of Branch Lines connected with a
main line when they themselves cannot make any arrangements for the working of
the lines and require to have them run by the main lines.

14. These District Board railways must not be confused with the light and feeder
railways which constitute a provincial subject under the Devolution Rules. The pro-
vincial subject in question comprises *' light and feeder railways and extra-municipal
tramways in so far as [I.‘mvmon for their construction and management is made by
provincial legislation.”” That is to say, it comprises only individual light or feeder
railways or  extra-municipal tramways for ~the construction and management
of which specific dprovuglml has been made ]JIV an Act of the local legislature of the
province concerned. Hitherto, no such legislation has been enacted with the result
: that the entry in question in the provincial schedule,

*“Rellways and oxtra-municipal 05 ulso the qualifying words in entry 5(a)* in the
tramways, in’ 60 faran they nre not central schedule, have no operation, and all existing
.:nhts:ﬂe: l(; ,pm,‘:}'";:ln'"l"i“(‘,? ‘“1";?; railways of every description are included in the
o central subject defined in the last-named entry. It
i should also be ohserved that the provincial subject in
. question is ‘‘ subject to legislation by the Indian
Legislature in the case of any such railway or tramway which is in physical connection
with a main line or is built on the same gauge as an adjacent line,” the effect being
that & provincial bill designed to provide for the construction of a light or féeder
railway or extra-municipal tramway in p_!:ym_ca.] connection v_nth a main line or built
on the same gauge as an adjacent main line would require the previous sanction
of the Governor (eneral under clause (f) of sub-section (3) of section B0A of the
Government of India Act: and it may be '{:;'(‘eaumed‘ that few oftasions are likely to
arise in which provision will be made by local legislation for the construction of a
light or feeder railway not answering one or other of these descriptions.
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15. The Frfgouln set forth in this Resolution are not designed to evade the legitimate
operation o e legal position described, in the case ef District Board railways, in
Earsgra h 12 and in the case of provincial light and feeder railways, in pnugnm 14;

ut it follows from the proposals that Lacal Governments and District or Local 8
should not, in the absence of special circumstances, be encouraged to build branch
or feeder lines. In other words, the normal procedure will be the construction by the
Government of India, or, at its cost, by & Company, of a branch line which a District
Board or Local Government desires to have constructed and is prepared to guarantee.
But, should the railway programme not permit the construction of such a line within
a reasonable time, the possibility of permitting a District Board or Local Government
to construct it from its own funds would require consideration.

Unremunerative Lines.

16. The above proposals relate to the racedura"adopl?ed in the past and the procedure
which it is proposed to adopt in the future for the financing of tho comstruction of
branch or feeder lines expected to prove remunerative from the point of view of railway
earnings only. But there are cases where the Looul Governments or local authorities
may desire that a line should be constructed which -will not be remunerative on
railway earnings and the construction of which is desired by them for purely local
ressons on account of the administrative advantages it is likely to confer or for the
development of a particular area. It is proposed that in future the Railway Board in
such circumstances should have power to arrange for the construction of the line
from railway funds if the Local Government or the local authority guarantees the
Railway Board against loss. The guarantee would be to the effect that the local
authority would make up the difference between the net earnings and the interest and
other charges payable. As it is not desirable that the Central Government should
make any profit out of such contributions by local authorities, it is also proposed that
where contributions have been made by a local suthority for this purpose tie repayment
of such contributions should be a first charge on any net profits subsequently realised
from the line, should the line prove remunerative,

17. The Central Government must, however, retain the power to decide whether
8 line is to be built or not; the proposals in the preceding paragraph must not be
taken to imply that a Local Government by giving a guarantee can require the Railway
Board to conmstruct a line. Proposals of a Local Government might run counter to
the general railway policy or might take the form of short-circuiting railway traffic
and 5o lead to a reduction of receipts from existing .lines.

18. These proposals have been circulated to Local Governments and have been
enerally welcomed by them as affording a suitable method of reconciling central and
ocal interests and of providing for local bodies and Local Governments a method
of securing the construction of railways which may be required for purely local reasons,
and which, while not likely to prove remunerative on purely railway earnings, are
likely to provide such indirect benefits to Local Governments and local bodies as will
more than repay the amounts paid under the guarantee. Several such arrangements
have already been made with al Governments.

Order.—Ordered that a copy of this Resolution be forwarded to all Local Govern-
ments and Administrations for information, to all Railway Administrations for informa-
tion and guidance, and that the Resolution be published in the Supplement to the
Gazette of India for general information.

J. IZAT,

Secretary, Railwey Board.

RAILWAY BUDGET FOR 1925-26.

The Honourable Sir Oharles Innes (Member for Commerce and Hail-
v/ays): Sir, I rise to present a statement of the estimated expenditure
and revenue of the Governor General in Council for the year 1925-206
in respect of Railways. This is an important occasion for we
nre inaugurabing to-day the new budget procedure which the separa-
tion of our railway finance from general finanfe has rendered
possible. Under the convention to which the House agreed lust
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September, the Kailway contribution to" the genersl revenues of the
country is in great part & known figure. That is why 1 am to-day introdue-
ing the Railway Budget in advance of the General Budget. I can do
so without giving away any of those secrets which my Honourable
Colleague on my right guards so jealously. And in the matter of procedure
.alone, 1 hope that the House will agree with me that we get solid advan-
tages from the new procedure. In the first place, 1 would beg the
‘House to observe that the budget itself is not a mere departmental com-
pilation. The Railway Finance Committec, a Cowmmittee elected by this
House and containing only onc official member, has examnined the budget
in detsil and has approved generally of it. 1 take this opportunity. of
thanking them for their labours. As the House will see from the printed
proceedings of the Committee which are being circulated, we worked them
very hard, and Mr. Sim,-their Chainnan, tells me that he derived the
greatest benefit from their advice and criticism. This year I am afraid
that we had to rush them a little. We could not help ourselves, for we
ourselves had to work very hard in order to get the budget in its new
form ready in time, but in future years I hope we may be able to spread
their budget work over a longer period. Again, Sir, another advantage
that we derive from the new procedure is that we are able to give the
House more time to consider the Railway Budget. A separate day is
being given for a general discussion of the Budget, and the House will
have four days next week to consider the Railway demands for Grants.
This allowance may strike the House as insufficient for a budget which
deals with an expenditure amounting to some 90 crorcs of rupees. But at
any rate, it is an improvement on the procedure last year, when six
days were set aside for all the dcmands of the Government of India including
railways. And finally, Sir, we have attempted to place the budget before
the Assembly in & form which not only gives more information about our
Railway finances, but which will facilitate discussion. Last year there
were merely two Railway votes—one for capital and one for revenue.
This year we have split the budget into 15 votes. Two of them relate to
strategic lines. The other thirteen rolate to commereial lines. In addition
to the general budget memorandum, we are circulating separate notes on
each demand, and we are also circulating separate statements regarding
each and every railway that_comes into our budget. These statements
give for each Railway the revised estimate for 1924.25 and the budget
estimate for 1925-28.  And to cach statement an explanatory memorandum
is attached. It discusses how the Railway has done this year, what its
prospects for next year are, what its programme for development and
betterment is, and what expenditure we propose from the Depreciation
Fund We hope that by putting the budget up in this form we shall
ensable the House to keep an intelligent watch not only on the development
of the Indian Railway svstem as a whole, but on each Railway, and 1
hope also that the amount of information we are giving to the House will
clear away the last vestige of that surpicion which, T think, lurked in the
minds of some Honourable Members last S8eptember that the object of the
separation of Railway finance was to weaken the control of the Assembly
over our™budget. '

Before I leave the question of procedure, I should like to add two
rems_u-ks. The firgt is this. We do not regard the form in which we are
putting up the budget this year as the last word on the subject of the
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best way ef presenting the -Railway budget to the House. As I have
already explained, we were working against time, and we had to devise our
.own form. But we are quite open to suggestions for improvement, and
if any suggestions are made either in the House or by the Railway Finance
Committee, they will be most carefully considered before the time of the
next budget. My other remark is in the nature of an appeal. We are
circulating with the budget papers s statement which shows exactly what
activities of the Railway Department each vote covers. We have done
that, Sir, in order to let Honourable Members who wish to bring up any
particular subject for discussion know "under what vote that subject can
most appropriately be discussed. I hope that Honourable Members will
carefully study the statement in order that our debates may proceed in an
orderly and useful manner. I should just like to reinforce the appeal which
was made in this House at the beginning of this week by Sir Campbell
Rhodes. I hope, Sir, that when Honourable Members put down motions
for reductions, they will add a few words to explain exactly what point
they wish to raise. I ask them to do this in their own interests as well
a8 in the interests of the Government. For if we know beforchand exactly
what subject each motion is intended to bring up, we shall come better
prepared to give the information which the Honourable Member wants,

I come now to the budget estimates. They are explained in the budget
memorandum and I propose only to deal with the more important figures. '
My idea is indeed to make to the House more or less the sort of speech
which the Chairman of a Board of Directors would make to the share-
helders of a Company. (Hear, hear). For I think that it might fairly be
£aid that this is the position at which eventually we hope to airive,

Revisep ESTIMATE For 1924-25.

Revenue.

I take first the revised revenue estimate for the current year. It is still
only an estimate of course, but it is the best estimate we could make in
the light of the latest figures available when we prepared the budget. T
will begin by giving the figures in barest outlines. We place our revised
estimate of gross receipts, that is, gross traffic receipts plus our share of the
profits of subsidized Companies plus miscellaneous receipts at 98'01 crores.
The figures of course are for commercial lines only. Our revised estimate
-of our total charges, that is, working expenses plua surplus profits paid to
Indian States and Railway Companies plus interest charges plus mis-
cellaneous charges, amounts to 88:77 croges. We hope therefore that the
gain from commercial lines during the current year will amount to 11-2§
-Crores,

Comments on Revised Estimate.

_Before I proceed to deal with the effect of these figures upon our con-
tribution to general revenues in the current year, which is no doubt the
voint upon which the House takes a very keen interest, I should like to
make one or two comments on these figures. Our gross receipts, if we
realise them, wil] be nearly 5 crores better than the gross receipts of last
year and more than 2} crores better than our budget estimate. I think
‘these are very satisfactory figures, but I do not propose to say very
aouch about them. For the most part,” the betterment is due to causes o
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beyond our control, namely, good crops and improving trade. Had it
not been for the disastrous floods both in North and in South India, our
gross receipts would have been better still. But I think that there 18
cne point in which perhaps we might claim a little credit, and it is bl_ns.
I think that I can say that by more efficient working and by getting
better use of our rolling stock we have been sble to carry this greatly
increased traffic without undue delay and without inconvenience to trade.
Qur expenditure figures are more interesting. If we exclude interest
charges, surplus profits due to Indian BStates and Railway Com-
penies and miscellaneous charges, we expect our working expenses
in the current year to be 62 crores against 59'16 crores last year.
But the figure 62 crores requires some explanation. To begin with,
it has been decreased by a windfall of 1} crores. This sum represents.
n refund to revenue of customs dubles paid on stores imported
during recent years by Company Railwavs which according to a recent
Privy Council decision they ought not to have paid. If we disregard this
windfall, our working expeunses this year will amount to 63'25 crores or 4
crores more than last vear. But the figures are still misleading. Last
vear we had no depreciation fund snd we charged to revenue only our
actual expenditure on what we in those days called programme revenue,
4.e., renewals and replacements. - In the current year, we charge
t¢ revenue our gross appropriations to the Depreciation Fund, namely,
10 crores and not merely our estimated actual expenditure from the fund,
namely, 805 lakhs. It ig perfectly right that we should charge to
tevenue these gross appropriations, but merely for the purpose of
cemparing our working expenses this year with those of last, we should
deduct 195 lakhs from the figures 68'25 crores I have just given the
House. If we compare the figures in this way, it means that this year
we have spent 81°30 crores in order to earn 98 crores. Last year we spent
59-16 crores in order to earn 93°18 crores. In other words, though we have
esrned nearly 5 crores more, we have spent only 214 lakhs more. It is true
that the rise in exchange has helped us to the extent of some 25 lakhs,
but even so, the figures are, I think, very satisfactory and reflect great
credit on the Railway Board and on the Railway Administrations.
The House will remember that the Inchcape Committee set before us
the standard that we should aim at earning 5} per cent. on the capital
invested on our Railways. If our revised estimates for this year prove
correct, we shall have earned on commercial lines on the capital invested
by Government 5:46 per cent., that is, very nearly 6% per cent. held out as:
our standard by’ the Inchcape Committee.

Contribution for 1924-25.

I now come, Sir, to the contribution for 1924-25,

According to the convention agreed to by the Assembly last September,
Central Revenues are entitled to receive from the Railways a contribution
equal to 1 per cent. of the capital at charge in the pcnuﬂiimate year plue
1 {5 of the surplus profits in that year. The Assembly also stipulated that
if after payment of the contribution so fixed the amount available for
transfer to Railway Reserves should exceed 8 crores } of the excess over 8
orores should be paid to general revenues. I proceed now to inform the
House how much we expect to contribute this vear to general revenues.
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The House will remember that it was specially arranged that the contribu-
tion for the current year should be based not on the figures of 1022-28
(a year in which the profit from Railways was very small) but on those
of 1928-24, and that what I may call the fixed contribution for 1924-25
should be repeated in 1925-26. This fixed contribution calculated at 1
per cent. of the capital at charge in 1923-24 plus 1/5 of the surplus profit
of that year amounts to 6,30 lakhs odd. That represents what I may call
our fixed contribution for 1924-25 and 1925-26 to general revenues. Gen-
eral revcnues have, however, to meet the loss on strategic lines and that.
loss is taken for purposes of convenience as an offset against the amount
due from commercial lines to general revenues. In 1928-24 this loss
amounted to 121 lakhs. Therefore the net contribution payable to general
revenues in 1924-25 and 1925-26 is 5094 lakhs. But though for convenience
sakke we pay & net contribution of 500§ lakhs, I would beg the House to
observe that they are taking from us under the convention 680 lakhs. Now
I mentioned just now that we anticipated that our gain from commercial
lines during the current year would be 1,125 lakhs. But the estimated loss
this year on strategic lines is 151 lakhs. The net gain therefore is 974
lakhs. From this amount we deduct the net contribution of 5093 lakhs and
this leaves a balance of 465 lakhs. This is thc amount for disposal.

The excess over 8 crores is 165 lakhs. One-third of this or 55 lakhs has

to be paid to general revenues and 410 lakhs go to our Railway reserves.

T’he general taxpayer therefore gets a net payment from Railways in the
current year of 564 lakhs or more than a crore more than Sir Basil
Blackett budgeted for, and we get 410 lakhs into our reserve fund. But

1 would again emphasise that what the general taxpayver is really taking
from commercial lines is not 564 lakhs but 686 lakhs.

BupgET ESTIMATE For 1925-26,

Revenue.

I pass on to the budget estimate for 1925.26, and as in the case of the
revised estimate for this year, I will first give a summary of the revenue
figures. We are budgeting for gross receipts of 101 crores and for a gross
expenditure of 91 crores. If the estimates prove correct, there will be a
gain from commercial lines of 10 crores of rupees.

Receipts.

Of course we cannot foresee what the year 1925.26 has in store for
us. As I have said, Railway results are peculiarly dependent upon the
monsoon and upon the state of trade, and no one can forecast whether
or not next year’s monsoon will be a good ome or not. But for
the moment the outlook is promising. It looks as if we might have a
bumper wheat crop this year, and we may also hope to carry in the early
months of 1925-26 a larger proportion of the cotton crop than usual. At
any rate, this year's crop is reported to be bigger than that of last vear,
and so far less of it has come down to the Ports. Therefore, in the ‘earl
months of next year we ought to carry more cotton than we did this veaf.
Given, therefore, a normal monsoon and s fair state of trade, we hope
that we shall fop our figures of this year good though they were, and we
are budgeting for gross receipts of 101 crores or three crores in excess of

those of this year.
L]



1300 LBGISLATIVE ASEEMBLY. [20me Fas. 1025.

[Bir Charles Innes.]
Ezpenditure.

As regards expenditure, I neglect for the moment such charges as
interest charges and surplus profits paid to Indian States and Railway
‘Companies and confine myself to working expenses proper. I have just
explained that if we take no account of the windfall of customs duty, our
working expenses this year are expected to amount to 88'25 crores. Next
year we are budgeting for a figure of 65'79 crores or 24 crores more. One
reason for this excess is that we hope to make a beginning with a very
important improvement, namely, the provision of automatic couplers, and
we are providing 70 lakhs for that purpose. I may say that the introdue-
tion of automatic couplers should result not only in great economy but also
in a diminution of accidents among our staff. We are also setting aside
50 lakhs for speeding up repairs to rolling stock, snd we are allotting 50
lakhs to meet the cost of the measures we are now taking to get rid of sur-
plus and unserviceable stores. I should also mention that 26 lakhs have
been provided in the budget for the cost of extending to officers of Company
Railways the Lee Commission concessions with effect from 1st April last.
We have thought it prudent to make this provision in the budget, but
I must make it plain that it has not yet been decided whether these
benefits should be conferred on the officers of Company Railways in whole
or in part or from what date. It is a question which still has to be
considered by the Government of India and the Secretary of State. 1f
allowance be made for these additions to our expenditure, it will be secen
that we hope to keep the direct cost of operation, if any thing, below this
year's figures in spite of the fact that we arc budgeting for earnings
3 crores in excess of this year's figures. Our interest charges, owing to
the new ocapital charges we are incurring are likely to be some 82 lakhs
bigher in 1925-26, and as I have said, we are budgeting in all for total
charges amounting to 91 crores of rupees.

Contribution for 1925-26.

I have explained how we have calculated the contribution for 1924-25,
and I will not go into the details regarding the contribution for 1925-26. It
is sufficient to say that we expect our net contribution for 1925-26 to be
524 lakhs or 40 lakhe less than the contribution for the current year. The
reduction is accounted for by the increase in the net receipt of the current
year of 125 lakhs due to the refund to revenue of customs duty. This
figure, however, is the net contribution. 'The gross contribution from
commereial lines will amount to 645 lakhs, and we expect to pay into our
Railway Reserves 828 lakhs of rupees.

Railway Reserves.

If therefore our figures prove correct, we shall have in Railway Re-
serves at the end of 1925-26 a sum of 788 lakhs of rupees. Now, under
the terms of the convention these Railway Reserves are to be used (1) to
secure the payment of the annual contribution to general revenues, (2)
to, provide it necessary for arrears of depreciation nnd for writing down
and writing off capital and (8) to strengthen the financial position of Rail-
ways in order that the services rendered to the public may be improved
and rates reduced. The House will no doubt want to know whether we
‘propose to make any use of our rescrves in 1925-26. The answer is no.
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In the first place, our anticipation that at the end of this year we shall
be able to place 410 lakhs to Railway Reserves is only an anticipation.
Until the actuals of the year are known, we-ghall not know exactly what
sum we have at our disposal in the reserve fund. BStill less can we say
for certain whether we shall realise our hope that at the epd of 1925-26
we shall be able to place another 828 lakhs to reserve. Our estimates
for next year are based on a normal monsoon and a fair state of trade.
If our hopes in this respect are falsified and if the monsoon is & bad one,
we may be able to place nothing at all to reserves. In any case, we have to
bear in mind that in 1926-27 we have to pay a contribution, based on
the current year's working, of approximately 785 lakhs from commercial
lines.

This means that if in that year we make no profits, the whole of
our estimated reserves will be absorbed in paying the contribution for
that one year. The risk of exchange again has to be borne in mind. A
drop in the exchange value of the rupee to 1s. 4d. would increase our
revenue charges by 1} crores, and all things considered we are satisfied
that the prudent course is to make no proposals this year for the utilisa-
tion of our reserve funds. After all, o reserve of 410 lakhs is less than
1 per cent. of our capital at charge, and it represents only a little more than
4 per cent. of our gross earnings in the current year.

Capital budget, 1924-25.

So far 1 have dealt only with our revenue budget. I propose now to say
a few words about our capital budget, For the current year the Legisla-
tive Assembly approved last March of a cepital expenditure of 80 crores
during the current vear. Approximately 25 crores were for rehabilitation

.and improvement of existing lines and 5 crores were for new
construction. The actual amount which it is expected to spend during
the current year is only 12'85 crores resulting in a lapse of 17.15 crores.
I am prepared to admit at once that the figures are disappointing, but
they are not quite so disappointing as they look. I have referred already
to our windfall in the shape of a refund of customs duty. That windfall
amounts in all to 280 lakhs. 125 lakhs go to revenue. 155 lakhs goes to-
wards reduction of the total capital at charge. We anticipate also that
there will be a reduction in the capital locked up in stores amounting to
4 crores. That is to say, our total capital expenditure in the current
vear is likely to be 18'4 crores, or much the same as last year. Even so,
the figures indicate a very considerable short spending, but as the causes
of this short spending have been analvsed at some length in the Admi-
vistration Report for last year which we published only a few weeks ago,
i shall not weary the House by travelling over the ground again. I will
merely say that we hope to effect a considerable improvement in this
matter, Indeed as I shall show when I come to the capital budget for
1925-26, we are counting on this improvement manifesting itself next
Year.

Capital budget for 1925-26.

Agents have informed us that next year they will be able to spend
on works approved by the Railway Board 82 crores of rupees. We attach
great importance to the earliest possible completion of approved works.
The sooner they are completed, the sooner they will begin to pay us a
return on our imvestment. But in view of what I have just said, the
House will not be surprised when I say that we regard the estimate of
“the Agents as optimistic and that we have some doubts whether they will
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be able to spend the full amount asked for. Instead of cutting down
the demand, however, we have shown a probable saving of over 9 crores
.and we are asking the House to vote 6} crores for new construction and
1620 crores for open line works. .

Open Line Works.

Of the amount asked for by Agents 287 crores are required for Open Line
works und rolling stock, involving, I may mention, a consequent provision
of more than 11 crores from expenditure from the Depreciation Fund. T'he
main purposes to which this money is being devoted are explained in the
Budget Memorandum, but the House will, I think, be interested, if I
mention just a few of them. We are providing in terms of 4-wheelers for
8,857 new goods wagons and for 822 new coaching vehicles, 755 of these
latter being lower class vehicles. Apart from these additions and better-
ments to lower class carriages, which will cost us nearly 1% crores, we are
spending some 80 lakhs on amenities for 8rd class passengers in the
shape of waiting sheds, refreshment rooms, booking facilities, water:
supply arrangements and the like. Honourable Members will no doubt have
read recently in the Press of the reopening of the electrified Harbour
Branch of the Great Indian Peninsula Railway. That constitutes what
I am sure will prove to be a landmark in Indian Railway history, for it
is the first electric railway in Indin. We are continuing that work and
we are providing 108 lakhs for the electrification of the Great Indian:
Peninsula suburban line and 77 lakhs for the electrification of the-
Bombay, Baroda and Central India suburban line into Bombay.
18 imnportant station yards are being remodelled in order to improve
our traffic service and to reduce delays to wagons in transit at a
cost of mnearly 8 crores. More than 3 ocrores are being spent in
1modelling workshops, notsbly at Cherbagh on the Oudh and Rohil-
khand Railway, at Trichinopoly on the South Indian Railway, Dohad on
the Bombay, Baroda and Central India Railway, and at Perambur on the
Madras and Southern Mahratta Railway. 58 lakhs are being spent on
doubling certain sections of the Bengal Nagpur Railway. 88 lakhs have
been provided for the doubling of the Grand Chord on the East Indian
Railway and 84 lukhs for quadrupling the Bandra-Borivli and Bandra--
Grant Road sections of the Bombayv, ‘Baroda and Central India Railway
and the Bassein bridges on the same Railway are being rebuilt.

New construction.

Eight and half crores of rupees are required for new construction. A
full list of the lines which are under construction or the construction of
which we hope to begin next vear will be found in Demand No. 7. There
are 40 of them with an aggregate milenge of 2,138 miles, and a reference
to that Demand will show that we are embarking on a programme of new
construction which will eventually cost more than 44 crores of rupees.
It is a large sum of monev, but the financial prospects of the various
projects have been carefully examined, and we believe that these lines
will pay us handsomely. I am confident that the House will thoroughly
approve of a bold policy of remunerative railway development. My own
conviction is that the best wav in which the QGovernment can-
foster the expansion of Indian trade and Indian industries and thereby
increase the wesalth and prosperitv of India is by extending her railway:
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system. I do not think it can be denied that we are behind hand in this
matter. In this great continent with its 818 million inhabitants we have
-only 88,000 miles of railway. Contrast England with its 50,000 miles
and the U. 8. A. with its 250,000 miles. If you look at a map of India,
you see great gaps in which there are no railways. The Rajpur-Parvati-
pur Railway—a raflway 1 may mention in passing the construction of
which is dependent on the opening of a harbour at Vizagapatam—will fill
in one of these gaps. It will open up a great tract of 125,000 square miles
which at present is entirelv without railway communication. Incidentaily
it will provide the east of the Central Provinces with an outlet to the
gen. The central coalfields railway will fill in another gap. Madras has
always complained that she has been starved of railway development,
and in the south of the Presidency we hope to take up four projects cover-
ing some 300 miles of railway, namely, the Villupuram-Trichinopoly, Viru-
dunagar-Tenkasi, Dindigul-Pollachi and Trichinopoly-Karaikudi lines. It
is the same with Burma and we have several lincs either under construc-
tion or in the programme for that countrv. T may mention that the Chief
Commissioner and Mr. Sim paid a prolonged visit to Burma last Decem-
ber, and discussed railway development in Burma with Sir Harcourt
Butler and his Government. That is part of our policy now. The Rail-
way Board by frequent tours tries to keep in closest possible touch with
Local Governments in regard to railway matters.

New .policy in rcgard to Branch and Feedcr Railways.

What I have just said about our proposals for new construction leads on
te & reference to the new policy which we have formulated, in consultation
with the Central Advisory Council, in regard to Branch and Feeder Lines.
The House is no doubt aware that 80 years ago when the Government of
India themselves were in difficulties for money for new capital expenditure,
7 system was originated of financing the construction of Branch and leeder
i'nes through Branch Line Companies guaranteed by Government., For the
cneouragement of such Companies, Branch Line terms were drawn up and
vere kept on tap. These were the terms on which Government were
rrepared to give to private Companies for money required for the consiruc-
tion of Branch or Feeder lines. This system undoubtedly enabled lines
to be built which otherwise would not have been built, but in other
1cgpect it came in for severe criticism from the Acworth Committee, which
indeed thought that the aim should be rather to reduce the number of
vxisting private Companies than to create new ones. We have recently
had the whole subject under our consideration, The existing Branech Line
terms are quite out of date. 1If thev are to serve the purpose for which
they were originally intended, we should have to revise them on much
more liberal lines, and with the approval of the Central Advisory Council
we do not proposc to undertake that revision. We think that the more
economical and better course is for us to construct ourselves remunerative
rew lines. I do not think that the House need fear that this policy will
lead to a slowing down of new construction. In the Railway Board we
have new projects under constant examination, and indeed the capital
cxpenditure on the new projects inoluded in Demand No. 7 is four times
as great as all the capital raised in the last 80 years by Branch Line
Companies. Nor do we propose to neglect projects which, though thev
cannot be classed as remunerative, may be required by Local Governments
for administratjve or other reasons. We are quite prepared to consider any
such project, provided that the Local Government is prepared to guarantee
it from provincial revenues.
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Local Governments thoroughly approve of this policy, and we are
niready constructing two new lines on this basis, the Shoranur-Nilambur
line in Madras and the Moulmein-Ye line in Burma. Other projects are
under examination, .

Compenasation claima.

Before I leave the Budget proper, there are one or two special points.
to which I wish to draw attention. One is that of compensation claiins.
In 1922-28 the amount paid out in compensation claims reached the
enormous figure of 121 lakhs, a figure which very naturally attracted un-
favourable comment from the Incheape Committee. In 1928-24 we succeed-
¢d in reducing payments under this head to 78 lakhs. This year we hope that
tkere will be a further fall to 67 lakhs and in 1926-27 we are providing
only 47 lakhs. This substantial reduction has been effected by unremitting
work on the part of the Railway Administrations and the Railway Board.
Improvements in office procedure have enabled claims to be disposed ot
more expeditiously; watch and ward staffs have been strengthened; and
generally better arrangements have been made to cope with what is a very
serious evil.

Coal contracts.

The other matter to which I wish to refer specially is our coal bill. Last
year by negotiations in Calcutta the Railway Board managed to secure a
revision of the coal contracts which pressed so hardly wpon us. We have
slso been devoting special attention to economy in fuel consumption, and
the result is that in spite of the very much larger traffic carried in the
current year than in 1928-24, we expect our total coal bill to be less by 18
lnkhs than it was last year. In 1925-268, in spite again of the further
ivcrease of traffic for which we are estimating we hope for a further redue--
tion of 19 lakhs in our expenditure on coal,

Indianisation.

Before I git down there are one or two other matters to which, I think,
the House will wish me to refer in spite of the fact that they are not
directly concerned with finance. One of course is the question of Indiani-
sation. Three statements have been included in the Budget Memorandum,
giving the number of Indians, Anglo-Indians and Europeans in the gazetted
ranks of Indian Railways, and similar statistics for subordinate posts
carrying a pay rising to Rs. 250 per mensem and over. These statements
show that in the 12 months ending October 1924 the number of Indians
in superior appointments rose from 280 to 810 and the number of Indian
upper subordinates from 1,821 to 1,920. On State Railways other than the
E. I. Railway, which we have only just taken over, Indians already fill
ebout 80 per cent. of gazetted posts, and though I suppose the Railway
Department hss the reputation of being the most stiff-necked Depariment
of all in this matter, I do not believe there is any department or at any
rate very few, which can show equal results. But what I am
voncerned with is the future rather than the past. We have
accepted the recommendation of the Lee XKeport that 75 per
cent. of recruits for Superior Departments in the Railway Service
should be recruited in India, and what I wish to say is that the
provisional proposals of the Railway Board in regard to recruitment and
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training which have been formulated in order to carry the above recom-
mendation into practical effect are now ready, and I hope to discuss them
with the Central Advisory Council before the present session ends.
Honourabe Members are apt to complain that few Indians have risen to-
high posts in the Railways and none to the Railway Board. That is true.
But they must remember that it is only in recent years that Indians have
joined the gazetted ranks of railway offices in any number, and time must be
allowed for them to find their way to the top. The question of subordi-
nate posts is much more difficult. In one sense, of course, it is not a racial
question at all. It is rather a communal question. To a very large
extent the Subordinate Railway Service is already Indianised in that the
posts are largely held by Anglo-Indians. Leaving this point aside, the
difficulty is this. When railways were first started in India and for many
vears afterwards, Indians did not come forward for work of this kind, and
railways got more and more into the habit of relying on the European of
the country and the Anglo-Indian. 1t is work for which the Anglo-indian
sppears to be specially fitted. Possibly he has acquired a sort of heredi-
tary aptitude for it. At any rate, he has made good, the railway
authorities are acoustomed to him and like to emwploy him in subordinate
railway appointments. Now there is a change. Indians wish also to be
employed in these appointments, and they ocomplain that they are up-
against vested interests and that the subordinate railway employ is, so to
speak, the close preserve of the Anglo-Indian. The complaint, I think,
ix specially directed towards the subordinate Traffic Department and indeed
it is & noticeable fact that at all important stations almost every railway
(fficial in 8 position of authority that one sees is & European or an Anglo-
Irdian. Now all I can say on this problem is this. It is impossible to
make any immediate drastic change. I am not prepared to say that Anglo-
Indians or Europeans who are working well should lose their jobs or their
vromotion in order to make way for Indians and I do not believe any-
body wants me to say that, But what I do say is that the Indian
should have his chance. If the Indian of the requisite education
iu prepared to go through the drudgery, the hard work and the irregular
hours, which are a prerequisite to promotion to the better posts in the
subordinate traffic service, then I say he should get the chance of doing
so, and, if he proves himself fit for promotion, he then should get his
wromotion. That I consider is the only possible policy, and it is with
this policy in view that we are starting a training school on the 1st March
at Chandausi. One of the functions of this school will be to train subordi-
nates particularly for the Transportation Department.

Stores Purchase Policy.

Another important question to which the House attaches great import-
ance is the extent to which railway materials are obtained in India., Im
the report by the Railway Board on Indian Railways for 1923-24 the
matter is discussed at length and the purchases of materials are analysed
in detail under each head. From the detailed explanations there given,
it will be seen that orders have been placed in India wherever possible,
and that it has only been in cases where it was found impossible to obtain
materials in India at a reasonable price that orders have gone abroad.
In the supply of rails, for example, arders were placed in this country
which were greater than the Tata Iron and Steel Company were able to-
comply with. In the current year two important developments in this.
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matter have taken place. Owing to the adoption by the Assembly of the
recommendations of the Tarniff Board for the grant of bounties to the wagon
tuilding industry, we have been able to place orders for the supply of
wagons up to the full capacity of the firms in India engaged in the industry.
It has also been decided, with the concurrence of the Central Advisory
~Council, to qbtain the services of a timber expert from the Forest Depart-
ment in order to enable the railways to make full use of the supply of Indian
timbers, not only for sleepers but for other purposes such as body work
in coaching stqck. I think we can confidently challenge any one to show
that orders have gone abroad which could reasonably have been placed in

JIndia,

Passenger fares.

Another question in which the House I know takes a great interest is
‘that of passenger fares, and I believe that there is a certain soreness that
whereas some reductions have been made in upper class fares, third class
fares have remained untouched. I should just like to explain the rail-
vway point of view. We apply the practical railway criterion, ‘ Can the
traffic bear the rate?” Now I would ask the House to apply this maxim to
the figures I shall put before them. The following are the relevant statis-
‘tics in regard to 1lst class passengers:— .

Year, Number Earnings

(thousands), (lakhs).
1921-22 . . . . . . . 1163 138
1922-23 . ' . . . . . 918 139
1923-24 . . . . . . 817 129

1t will be seen that we lost not only in passengers but in earnings. That is
-why some railways judged it necessary to reduce 1st class fares.

Take again 2nd class passengers. Here are the figures.

Year, Number Earnings

{thousands), (Iakha),
1921-22 . . . . . . . 6647 228
1922-23 . . . . . . . b174 211
1928-24 . . . . . . 4538 196

‘Here again we found that the rate was too high and there was a progres-
sive decline both in passengers and earnings. That is why some railways
found it necessary to reduce fares.

Now 1 would ask the House to contrast the figures for third class
Pussengers : —

Year, Number Earnings

(millions), (lakhs),
1921-22 . . . . . . . 481 2,841
1922-28 . s . . . . - 508 3,220
1928-24 e e . .. 518 8,201

It will be scen that there was a progressive increase both in passengers
and esrnings. The annual rate of increase perhaps is slower than it wag
before the war, and it might be argued that a reduction in fares would
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18y us by the increase of passengers it would bring us. DBut in the first
rlace we should be teking risks. If there werc no increase of passengers
traffic, even a reduction of § a.pie per mile in 8rd cluss fares would cost
us 4} crores s year. BSecondly, even assuming that there were a large
iucrease in passenger traffic, it is certa’n that we should nqt have sufficient
coaching stock to carry the increased traffic. I have already said that we
are providing in the budget in terms of four-wheelers for 755 new third
clags carriages. The provision we have made is limited by the capacity
of our workshops, and we propose to consider in consultation of course
v.ith the Railway Finance Committee whether we cannot adopt other
measures which will enable us to put more coaching stock on the lines.
Zhat, 1 think, is all T can usefully say on the subject 'at present; but 1
thiould like to assure the House that it is a subject which we have under
constant examination.

CONCLUSION.

T am afraid that 1 have already wearied the Hquse and I will bring my
speech to a close. The year which is now cnding has been marked by
many important events. Two of these indced are of outstanding import-
unce, namely, the taking over the Euast Indian Railway and the separation
ol Railway finance from General finance. But the reul importance of the
vear in my opinion lies in the evidence it affords of a real advance towards
live, cfficient, business management of the Indian Ruilways. Some one:
¢uid the other day in the Central Advisory Council that there was a new
spirit abroad in the Railway Board. I believe that remark to be true,
and if it is true, the credit rests with two men, Mr. Hindley and Mr. Sim.
But, Sir, it is not only in the Railway Board that that new spirit is abroad,
und we, who are ultimately responsible to the House for the management of
the Indian Railway system, know how much we are indebted, for loyal
co-operation and unremitting work, to Railway Agents and Railway officers
uiid men throughout India.

RESOLUTION Rl APPOINTMENT OF TWO MEMBERS OF THE
ASSEMBLY TO THE GOVERNING BODY OF THE LADY
HARDINGE MEDICAL COLLEGE, DELHI,

Mr. J. W. Bhore (Secretary: Department of Eduecation, Health and
Lands): 8ir, I do not propuse to-day to move the Resolution* that stands
in my name.

' THE OBSCEXNE PUBLICATIONS BILI.—conid.

Mr, Precident: The House will now resume consideration of the report
ol the Select Committee on the Obscene Publications Bill. The question
already proposed was that clause 2 stand part of the Bill.

* “This Assembly recommends to the Governor General in Council that Le may
he pleased to take steps to secure the appointment to the Governing Body of the Lady
Hardinge Medical Qollege. Delhi, of two members of this House to be nominated hy
him from a panel of six members to be elected by this House.”

a
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Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move:

*“ That the following words be substituted for the Kzception appended to section

* Explanation. A thing is ot obscene if it is kept or used for s purpose religious,

artistic or scientific '.
Bir, I think it is the general sense of the House, at any rate I believe it
was the general msense of the House on the last occasion when this
Bill was under discussion, that the Ezcepfion which the Select
Comunittee have recognised in their report should be embodied in
the section itself. On that occasion I pointed out that the word
‘‘obscene’’ has not been defined nnd I do not think it is definable. But
when you have made an Fzception that Frception either should
be exhaustive or it should be removed from the section altogether.
The view of the Select Committee was, Sir, that the caselaw on
the subject should supplement the Ezception. I submit, Sir, that
the .cnse-law cannot supplement the FHxception. The case-law grew
after the enactment of the Aet of 1860 and consequently at that
time there being no revision of the Code the case-law held the field. But
now that we are re-enacting the section and redrafting the whole thing,
if we do not take note of the case-law and embody it in the Statute law it
will be open for anyone to argue hereafter that the Legislature, havin
re-anacted the old section, must be deemed to have examined and rejecte
the view of the case-law. In that view, Sir, I submit that we must either
make our Ezception as exhaustive as possible or take away the Exzception
nitogether, in which ease it will be left to the Judge or the Magistrate
conccrned to interpret the meaning of the word ‘‘obscene’”. But to give

“some guide to the judiciary concerned, I suggest the addition of this

Ezxplanation, namely :

) "téﬁ thing is not obscene if it is kept or used for & purpose religious, artistic or
scientific.” .
Honourable Members will find (Pandit Motilal Nehru: *‘° What is an
artistic purpose ''?) That is in the Report of the Select Committee itself.
They mean pictures, sculptures and the rest preserved in the museum or
in the National Gallery. I mean pictures that are kept for the purposes
of art; for instance we have got in the British Museum and National
Gelleries in London certain nude figures and pictures and they are heing
used for artistic purposes by painters and sculptors who copy them.
(Pandit Shamlal Nehru: ‘' Are there any in India'’'?) There are in Calcutta;
I have seen them in the Museum; and the Select Committee took note of
that fact, nnd it is covered by the case-law itself, namely, that a thing shall
not be deemed to be obscene if it is kept or used for s purpose religious,
artistic or scientifiec. I do not suggest, Sir, that this is in every way -a
satisfactory draft (Laughter), and I would, therefore, have suggested that
the whole thing should be recommitted to the Select Committce for the
oxamination of this question so that they may be able to report upon it and
those who object to this draft will suggest any amendment. It is the best
thing that I have been able to do for the purpose of bringing out the sense
of the terms of my amendment, the reasons for whioh I gave to the House
on the last day. I move my amendment.

Mr. President: Amendment moved:
“That in clause 2 for the Fzception to the proposed section 292 the following
Ezxplanation be substituted,namely : ' -
¢ Explanation. A thing is not obscene if it is kept or used forf a purpose religious,
artistic or scientific *.” . :
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The Honourable 8ir Alexander Muddiman (HomeMember): Sir, T do not
wish to eriticise the action of the House but I think that by carrying the
amendment it carried the other day it has put itself in a rather difficult
position, and I think that is clearly illustrated by the amendment which
my Honournble friend has now put forward. Now, the law as I see it i3
fairly clear. Bection 292 makes a substantive enactment and it contains
an Exception, and I think it is ns well that I should read that Ezception to
the House as there seems to be some misconception on the subject. The
Ezception as it now stands in the law is as follows:

** This section does not extend to any representation sculptured; engraved, painted

or otherwise represented on or in any temple, or on any car used for the conveyance
of idols, or kept or used for any religious purpose.”
Now, I think the House will see that this is quite clear. It was
designed, and T have no doubt rightly designed, to prevent these representa-
tions on or in temples or on cars being agitated in the courts at all. The
Legislature of the period excluded them from the consideration of the courts
where these particular ropresentations were on or in temples. They did
not consider whether they were obscene or not obscene; they did not con-
sider whether they were bona fide or mala fide; they took what I think was
the right line; they excluded them entirely in the circimstances stated
from the operation of this section which creates a special offence; they
_wiped them out.

Now, my Honourable friend firoposes to move an smendment which
would have the offcet of destroying the law as it now stands; on that point
at any rate I think he will agree; he proposes to substitute for the Exception
his own Faplanation. Thercfore the first point I have to make is that
representations on or in temples and on ears for the conveyance of i )
might be zlgitatod in the courts; I eannot beliave that is desirable. The
law as I have stated it has been the law since the Penal Code was enacted
sixty-five years ago; and T appeal to the House that on a side-issue of
this kind to withdraw an Ezception of that sort without consulting Local
Governments and local opinion would be extremely undesirable. That is
my personal view of the matter. If that was the only ground I shall have
no hesitation in opposing the amendment that has been brought forward °

- by my Honourable friend, Sir Hari Singh Gour.

What aro the circumstances of this Bill which we are now dealing with ¢
This is a Bill intended to widen the offenoe created by the section; but i
is not intended to affect in the least the question of what is obseene or
what is not obscene; and once you begin affecting that, then you raise
very wide question. Now the amendment .moved the other day and
carried by the House inserted in this Kzception another element altogether;
it raised the auestion of bona fidcs; that is quite different from anything
contnined in the Fxception at all. The question of bona fide, as the law
now stands, can only arise when the Exception does not operate; it does
not arise at all otherwise ; it will arise whether it is confined to religious books
or any other kind of Dooks. It arises on a trinl for any obscene matter
whether that matter be religious or otherwise. The defence of bona fides
covers all these ‘things which vou find so difficult and which you will find
even more diffioult, which are contained in my friend’s amendment—religi-
ous, artistic or scientific. The question which the courts must consider is
what were the eircumstances of the publieation. T have tried to point out
to this House befowe, when we were dealing with the former nmendment,
that the whole of this offence turns very largelv on the circumstances. A
book written for medical students is very fit to be circulated among them;

o2
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a book of that character that is issued in a popular form and is circulated
to a girl’s school, as I said before, is obviously most undesirable. Aguin it
18 quite reasonable that art students should be supplied with certain
diagrams and pictures which would not be desirable for public presentation.
You have now got into this position that you ure affecting the defence of
bona -fides by inserting the words that you have inserted; and if you cut
out the Exception which exists in the Code as proposed by my Honourable
friend, you will now affect the law which has been good law in India for
sixty years. I think in the circumstances of the country it would be most
undesirable to do this. I at any rate as Home Member should very greatly
deprecate anything which would enable u court in any part of the country
to go into this question of whether representations in or on temples or on
cars used for religious purposes possibly fall within the section. You will
oreate very considerable feeling; you will be making a large amendment
in the law on a pure side-issue. I do ask this House really to consider very
scriously whether, when we bring up a small Bill of this kind, you should
cast doubt on an important seetion in the Code in the way which is suggest-
ed; and I would ask the House therefore to reject the amendment that
has been brought forward by my Honourable friend.

The motion wus negatived.

Pandit Shamlal Nehru (Meerut Division: Non-Muhammadan Rural):
Bir, I beg to move:
‘““ That in clause 2, in the Exception to the proposed section 282 of the Indian Penal

Code, the words * or on any car used for the conveyance of idols, or kept or used for
any religious purpose' bhe deleted.”

My reason for moving this amendment is . .

Diwan Bahadur T. Rangachariar: (Mndras City: Non-Muhammadan
Urban): May Irise to a point of order, whether this is mot covered
by. the amendment aleardv carried by this House? We have already
carried an amendment extending the FException to things kept for
religious purposes; my friend wants to limit it now. I want to know whe-
ther the vote already carried in Mr. Rama Iyengar’s amendment extending
the scope of this section does not cover the present amendment. I do not
know whether this is in order now?

Mr, President: We have extended the scope of the Ezception by the
inclusion of the words ‘* books, pamphlets, writing, drawing or painting
kept or used bona fide for religious purposes '’, but that does not preclude
the Honourable Member from moving to exclude the words ‘‘ or on any
car, ete . .

Pandit Shamlal Nehru: Sir, my reason for moving this amendment is
that obscene pictures, drawings, engravings or carvings or anything obscene
are no part of the Hindu religion. I would have exeluded the temples also
from the Ezception, hut some of these buildings are hundreds and thousands
of vears old, and I did not like to interfere with therp. Some of the cars
in which the idols are taken through the cities havo most objectionable
figures painted or cerved or drawn on them. FEven supposing that this
was allowed by religion or that ghev were supposed to be relizious pictures,
have I as a Hindu any right to force these abominable pictures on the
passers-by, I mean on those who do not believe in my religion? (4 Voice:
** Don’t look at them "),

Mr. Gays Prasad Singh: (Tirhut Division: Non-Muliammadan): You

must shut your eyes.
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Pandit Shamlal Nehru: Yes, I must shut my eyes to whatever my
friend Mr. Gaya Prasad Singh does, whether it is obscene or not, but he
must be allowed to do what he likes. Sir, it is a calumny to say that these
obscene pictures are a part of the Hindu religion.  Honourable Members of
this House, most of them at lenst, have perhaps not seen these obscene
pictures, otherwise they would not have agreed to the Ezceptions at all.
The Government too, 1 believe, Sir, have not shown these. pictures to the
Select Committee. Some of the pictures are so sbominable that they are
not fit for any decent person to even talk of them, and I think the Gov-
ernment have done well to keep these pictures to themselves without show-
ing them to this House. '

Bir, the Exception added to this clause the day before yesterday by this
House is, in my opinion, a most objectionable one. 1t has been done in the
name of religion, und Members who werc in favour of the Exzception ha7e
been talking of it as a part of their religion—I ain spesking of Mr. Rama
Aiyangar's smendment which has been accepted by this House. May I
ask, if sny person in this House who believes in it as a part of his religion,
and whose duty is to bring.up his children religiously from their c¢hildhood,
will show these pictures, paintings or earvings to his daughters and grand-
daughters? 1f it is a part of his religion, I think it will be his duty to do
g0, but I do not think that there is any person on the face of the earth
who will show these obscene pictures and drawings to his daughters and
grand-daughters. Sir, if he refuses to do that, he will be quite right, and
if he does show these pictures to his children on the ground that it is a part
ot his religion to do so, then I think there ought to be a special Ordinance to
deal with that man. After all, Sir, a religious procession is a procession
of the idol and not of the obscene pictures engraved or painted on the cars.
These pictures or paintings in most cases have not rcmained on the cars
for hundreds and thousands of ycars as in the case of temples. In most
cases they are fresh, and I think it is high time that the painting, drawing
or carving of such obscene pictures should.be put a stop to once for all.

Mr. H. Tonkinson (Home Department: Nominated Official): Bir, I do
not think it is necessary to say very much in regard to the amendment which
has just been moved by my jriend Pandit Shamlal Nehru. The arguments
used by the Honourable the Home Member in regard to the last amend-
ment, Sir, apply equally to this one. My Honourable friend proposes to
delete a portion of the Efteption to section 202 of the Code, which has
been there since the Code was enacted. Tho framers of the Code, Sir,
with what we might call a common sense appreciation of the position in
India, decided that in those cases therc was to be no question of whother
such articles were obscene or not being brought to court. I submit, Sir,
that it would be impossible for us to permit of any informer with perhaps
the most excellent, but may be mistaken, motives, bringing such cases as
these to court. We must, Sir, adhere to the position that in these cases,
the objects, ete., shall be quite outside the scope of the section. I oppose
the amendment.

The motion was negatived.

Mr, Devaki Prasad Sinha (Chota Nagpur Division : Non-Muhammadan):
Sir. my friend Pandit Shamlal Nehru evidently believes that each human
being is potentially a moral rake and that his moral instincts are so vulner-
able a: tc require a legislative fortification
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Mr. L. Graham (Secretdry, Legislative Department): I am very loth
to interrupt the Honourable Member, but may 1 know, Sir, how he dis-
tinguishes this amendment from that of Bir Hari Singh Gour which the
House has already rejected ?

Mr. Devaki Prasad 8inha: I shull point it out presently.

Mr. President: It is much narrower in scope.

Mr. Devaki Prasad Sinha: I have no quarrel with my friend DPandit
Shamlal Nehru, nor have I any quarrel with the Government of India who
have chosen to follow in this case the advice of faddists and Pharisees in
introducing a legislation of this kind. My apology for coming forward with
this amendment is that it is much narrower in scope, as you observed, Sir,
than the amendment of Sir Hari Singh Gour, which the House has just
now rejected. What I desire to do by my amendment is to add the words
“‘or to any work of art, science or literature”” to the Ezception to the
proposed section 292 in clause 2 of the Bill. That means that not only
such objects ns may be considered necessary for religious purposes, but also
objects that can be elassified as works of art, science or literaturc should
be excluded from the operation of this Bill

Pandit Shamlal Nehru: May 1 inquire, Sir, if the Honourable gentle-
man can see any art in obscenity?

8ir Harl Singh Gour: He is begging the whole question.

Mr. Devaki Prasad Sinha: Sir, the sensg of art is entirely a personal
quality, and obscenity, if 1 may say so, is entirely subjective. 1 do not,
like my Honourable friend Pandit Shamlal Nchru, see anything that is
intrinsically obscene for after all, if we analyse all .objects, we shall find
that the most obscene object on earth is man himself. But, Sir, 1 ask
the House seriously to consider if they ut all desire that works of art that
are appreciated in every country and are appreciated in India too should be
prevented from having & circulation or a sale in this country. Unless we
have some such provision it would be very difficult for anybodv who has
some artistic sense in him to be.in posscssion of n picture which he values,
not a picture which can be described as an intinoral or obscene picture, but
a picture which to some appears as a work of art but to a few others like
my friend Pandit Shamlal Nehru appears to he highly obscene.

Pandit Shamlal Nehru: May I inform the Honourable Member, Sir,
that nudity and obscenity are two different things, and this Bill refers only
to obscenity.

* Mr. Devaki Prasad Sinha: I hope my friend Pandit Shamlal Nehru
will remember this distinction. Sir, the Honourable the Home Member
has said that a book of anatomy or phykiology which may be very neces-
sary for a student of medicine is very dangerous in the hands of an ordi-
nary layman like myeelf. But, I will give him one concrete example.
Take, for instance, the books written by Marie Stopes. What wonld my
Honourable friend, the Home Member, say if he finds a book of that kind
in the hands of some Members of this Assembly?

The Honouraile Sir Alexander Muddiman: Possession per se is not
an offence.
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. Mr. Devakl Prasad Sinha: I don't see, Sir, how anybody who desires
to be in possession of a book of that kind can at all get it if that book is
not for sale. Sir, I hope that this House will not look upon this question
merely from the sentimental point of view. I hope, Sir, that this House
is not altogether devoid of a sense of humour. There are certain things,
I admit, which it would be very undesirable to be exposed to the pubue
view either in a shop or in any other place, but, Bir, there are certain other
objects about which there can be an honest difference of gpinion. Certain
worky of art and science and literature which can honestly admit of a
difference of opinion should not be the subject of a legislation of this kind.
I could multiply examples. There have been instances in the history of
other countries which ought to give us a warning. Sir, we know that for
a long time books written by Ibsen or by Oscar Wilde were held to be
obscene in England. I don't know what view the Government of India or
the Magistrates in this country would take when they find that those
books are for sale. DBut, Sir, I submit that there is a very great danger
of persons who want to rcad those books merely for the development of
their intellect or for satisfying their sense of art, there is a very great
danger that these persons might be prevented from getting at those books.
I believe, Sir, that this House wi]l Jook at this question in a dispassionate
way and will not prevent people who are very anxious to form an inde-
pendent opinion on certain things in the world from doing so.

With thgee words, Sir, I commend my amendment to the acceptance
of the House.

Sir Geoffrey Olarke (Director General of Posts and Telegraphs): Sir,
I think there are few people in the country who have more to do with
obscenc liternture than I have. May I read two clauses in the Postal
QGuide?
‘“ GengnaL Pronmsrrions 1N THE Posr Orrice.

(1) Any indecent or obscene printing, painting, photograph, lithograph, engraving,
bhook or card, or any other indecent or obscene article.

(2) Any letter, post-card, newspaper, packet or parcel having on it any words, marks,
°"td"3iﬁn5 of an indecent, obecene, seditious, scurrilous, threatening or grossly offensive
nature. "

Now, in the Post Office T am continually asked to adjudicate on things
that are supposed to be obscene, and I think that the discussion in this
House has shown what a very difficult matter it is to define this word
‘ obscene.”” To people who are brought up on puritanieal lines obscenity
s one thing and to artists and people of liberal views it has an entirely
different meaning. Really, T think the whole question behind obscenity
is the question of motive. Pandit Shamlal Nehru talked of certain designs
and characters on reljgious cars. I think he must know that in the history
not only of the Hindu religion but of all religions, phallic emblems and
things of that sort were designed for a particular purpose and have behind
them really no intention and no iden of obscenity. These emblems did
not convey auny ideas of that kind at all to the people who originally
designed them and it is only modern civilisation, if I may ecall it {hat,
Sir, thal has placed n wrong interpretation on these things. Now, I think
the Home Member has clearly pointed out that in dealing with a case of
this kind it in very dangerous to touch on these religious questions at ali,
nnd they ought to be kept entirely outside the law courts and that is the
objeet of the Exaeption. But, as regards literatute which- my Honourable
friend has included in his amendment, it is very diffieult to decide what
literature is obscene. The French who are perhaps in this respect the most
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liberal-minded people in the world have recently banned o book called
** La Garconne ', Well, now, ‘‘ La Garconne '’ is a book which some
. people may not consider obscene but the motive behind it is probably an
immoral motive, and it is the motive you have got to look at. But with
respect to all pictures and works of art, nudity must never, as the
Honourable Member has remarked, be confounded with obscenity. Those
are matters which must be left nlone and it is almost impossible to bring
thom within the law. I think that it is very dangerous to refer to nny of
these matters. They are very much & matter for a common-sense deci-
sion. T consider that the law as laid down by the Select Committee
ought to be left as it is.

Mr. Chaman Lall (West Punjab: Non-Muhammadan): Sir, the very
fact that the Honourable the Director (General in his very ub'e and excél-
lent speech has stated that there is a book called ** La Garconne '’ which
in his opinion has an immoral motive behind it and is therefore an obseene
boak, is sufficient indication of the fact that we hold very divergent views
on the question of what ig obscene and what is not obscene; and that it
is therefore very essential, no matter what«Dr. Gour may say as to the cuse-
law on the point, that we must lay down the law very definitely and
exclude all branches of literature, art and scientific works from the purview
of this Bill. I have the book * La Gargonne "’ with me-and 1 will make
a present of it to the Honourable the Director General. I can assure
him that I have read both the French and the English versions of that book
and that the English version, which has cut out all the crucial passages
occurring in the French edition, is the one that is obscene if the word
obscenity can be applied to that book at all. I just want to draw the
attention of the House to the one crucial point. What is obscenity? The
answer has been given by the Director General. You must look to the
motive. 1 have not the slightest doubt that, if you were to place works
of eminent authors before the ordinary Magistrute to-day, authors like
Tolstoy or Rousseau or Geethe or Strindberg, you will find that most of
these books would be considered absolutely obscene by the average Magis-
trate.

Mr. M. A, Jinnah: Question?

Mr, Chaman Lall: The Honourable Member has not read Roussesu.
Let himn read Rousseau and then come to me and tell me whether he con-
siders Rousseau to be obscene in the sense in which the average ordinary
Magistrate will consider him to be.

Mr. M. A. Jinngh: What do you know about the drdinary Magistrate ?

Mr. Chaman Lall: I know enough about ordinary Magistrates to know
this that they are an ignorant lot, and I know perfectly well that when even
a cultured gentleman of the type of the Honourable the Director General
gets ‘up and condemns a book which has been highly praised by a great
author of the eminence and renown of Anatole France, it must be true
that the ordinary uneducated, first class Magistrate is bound to condemn
even the highest works of art. (Turning to Mr. Jinnah.) Have you read
TMolstoy's diaries? I can point out passages in Tolstoy’s diaries which no
Mugistrate would pass ‘without condemning. Have yeu come across
Strindberg’s confessions? You have not. You must read these books and
you will ther find that even the works of most eminent authors,—and, as
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iy, Honourable friend Mr. Bipin Chandra Pal pointed out yesterday, evea
the Canticles of Solomon, would be condemned by the average Magistrate
because he knows no better. It is hecausc we want to avoid the danger
of placing high works of art and literature at the mercy of the average
Magistrate that we are putting this amendment before you. You know
Wperfectly well that, as far as literature is concerned, the blasphemer of to-day
may be the prophet of to-morrow, and that in the realm of literature Christ
iz being crucified cvery day in cvery part of the wqrld. It is because we
want to prevent thie rmassacre of great works of art and literuture, because
wo want to place great artists and great authors beyond the clutches of the
policernan, the hangman and the Magistrate, that we ask you ta accept this
emendment. Th's amendmant will protect works of art- and literature.
That is all that we ask for, namely, that you should not leave works of art
“und literature at the mercy of ignorant people.

Mr. M. A. Jinnah:* (Bombay City: Muhammadan Urban): Sir, the
eioquent speech of Mr. Chaman Lall has forced me to suy a few words.
It seems, Sir, that Mr. Chaman Lall is always suffering from some night-
r:are or other and he conjures up his young imagination to such a high
pitch that he wants to use the axe or the bludgeon clause for everything.

Pandit Shamlal Nehru: Have you read Rqusseau?
Mr, M. A. Jinnah: I am asked, Sir, whether I have read Rousscau.

Mr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urbsn): In the-
days of your youth.

Mr. M. A, Jinnah: B8ir, if there is any work of literature or art or
science which is truly a work of art or literature or science, and if it is pub-
lished or sold with a bona fide object, I ask Mr. Chaman Lall—and I appeal
less to his imagination, less to his enthusiasm, and more to his common
sense and resson—to say is there any Magistrate, unless he is absolutely
devoid of honesty, who would condemn it? It is not a question of law.
Mr. Chaman Lall waxes eloquent. I ask him, can he cite to me a single
case where any Magistrate, whom he tr;eatad with such contempt as third
class Magistrates and fourth class Magistrates . .

Mr. Chaman Lall: ‘‘ La Gargonne."
Mr. M. A. Jinnah: In Indis? '

Mr. Chaman Lall: Yes.
Mr, M, A. Jinnah: Any other case?

Mr. Chaman Lall: There are heaps of cases.

Mr. M. A. Jinnah: Will Mr. Chaman Lall mention any other case?
(Pandit Bhamlal Nehru: *‘ You asked for only one case and he has men-
tioned one case.’’) (Mr. Chaman Lall: ' You don’t want me to make
vour speeches for you.’") The case of '‘ La Garconne ' is a case where
you find serious difference of opinion, and men who have read more of
liternture than Mr. Chaman Lall take a different view. 8ir, really, to my
mind, because of the one single case of '* La (Gargonne ", which appeals to

* Not corrected by tl;;Eontmrsble Mcember,
. .
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Mr. Chaman Lall 80 much and which he has read both in English and in
I'rench, are we going to lay down a law for that purpose here? That is
what the argument really comes tq. Because of one single case we are
asked to throw open the flood-gates in this amendment of Mr. Devaki Prasad
8mha. I think, Sir, that it will be positively dangerous to adopt this amend-®
ment, because I think it will really give an enormous opportunity to those
whom this Bill is intended to curb and to check,

Mr. President: The original question was:

‘* That clause 2 stand part of the Bill.”
S'nee which' an amendment has been moved:

*“ That in clause 2 of the Bill, to the Exception to the proposed section 282 the,
followmg be added, namely :

‘or to any work of art, science or literature'.”
The question I have to put is that that amendment be made.

(A division was claimed, there being only a few Members who said
- Aye ’l‘)

Mr. President: Will those Honourable Members who claim a division
r'se in their places?

(Mr. Amar Nath Dutt and Pandit Shamlal Nehru rose.)
Mr. President: The division is frivolously claimed.
The motion was negatived.

Ehan Bahadur Sarfaraz Hussain Khan (Paton and Chota Nagpur cum
Orissa: Muhammadan): S8ir, the amendment which I move is:

‘“In clauge 2 of the Bill in the proposed section 283 of the Indian Penal Code, for
the word ‘twenty ' the word ‘eighteen ' be substituted.’

My simple reason is this . .. ..
Pandit Shamlal Nehru: I cannot hear the Honourable Member.

Khan Bahadur Sarfarax Hussain Khan: My simple reason in moving
the umendment is to have the age reduced from 20 to 18. In the Indian
T'enal Code there is no reference made to.the age of persons. It reads thus:

* Whoever sells or distributes, imports or prints for ssle or hire, or wilfully

.exhibiis to public view, any obscene book, pamphlet, paper, dmwmg, pnmt.mg, reprosen-
tation or figure, or atiempts or ofiers so to dv shnll be punished

Thus it will be seen thut in.the above section no mention is made of the
age of the person-to whom the obscene muatter is sold. But in the amended
gection reference is made to the age which is fixed at 20 years. In:the
Majority Act, Sir, the age is 18, which presupposes that a man at 18 is
cupable of~understanding, and as such has got the cap&eity to understand
everything. Why then should a higher age be fixed in the amended section
which runs as follows:

** Whoever sells, lets to hire, dwtnbutes, exhibits or circulates to any person under
the age of twenty years .

When the age in the Majority Act is 18 there seems tp be no reason
why the age should be 20 in the amended section? At least we shéuld
h':%‘ given some idea as to the necessity for the change. 8o far as the

AT >
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Ppunishment is concerned in the Indian Penal Cod: you have 8 months.
You have now increased the 8 months to 6 months. You increase theo
punishment as well us increase the age of the man, but I do not find
any ides underlying the change. For these reasons I propose that ths
.age should not be 200 but 18, because at 18, as under the Maujority Act,
.4 man is supposed to have full maturity of understanding. I move the
.samendment,

Mr. H. Tonkinson (Home Department: Nominated Official): Bir,
‘my Honourable friend Khan Bahadur Sarfaraz Hussain Khan in his
.speech on this amendment has indicated, I think, that he does mnot
quite appreciute what we are doing in the Bill before the House. He
-suys that in the present section 298 there iz no reference to age. Well,
Sir, the existing section 208 ig really combined with section 202 and
becomes the proposed section 292. Section 298 provides for an enhanced
punishment in certain cases. Aw regards those cases, Bir, I  would
merely remark that in providing, as we have done, we are following
the recommendations of the International Conference for the* suppression
of the circulation of, and traffic in, obscene publications. In para-
graph 4 of the Final Act of that Conference they state:

** The Conference expresses the wish that the Legislature of each country may
‘prescribe an aggravation of the penalty if the offer, delivery, sale or distribution of
obscene matters or things is made to young people. To define the exact age beneath
;mhjich young people should be protected is a matter for the several Legislatures.”

Th proposed section 203 we do provide for an aggravation of the offence
which is referred to in section 292. We have chosen the age of 20 years.
‘That, Sir, was the age which was mentioned when the Resolution was
moved in this Assembly on the 8th of March 1924, It was the age,
‘Bir, which we referred to Local Governments. The opinions which we
have received and which were circulnted last September to Members «f
the Assembly from Local Governments showed a  fair consensus f
.opinion in fuvour of fixing the age which we have included in the Bill.
‘The Bill was passed by the Council of State with the age of 20. 1t
went to a Seleet Committee of this House with the same age and the
Select Committee has not attempted to change it. 1 think, Sir,
that it is a suitable age, because in this respect we are trying not to
«consider questions of majority at all, but to consider questiogs of
adolescence. When people are at the adolescent age they are more
linble to be injured by the traftic which we are attempting to curb by
this Bill ) ¢

(At this stage Mr. President vacated the Chair, which was taken by

Mr. Deputy President.)

Still, in this matter, although we think 20 is a suitable age, we are
«quite prepared to be guided by the opinion of the House on the subjeat.
1 oppose the amendment on this understanding.

Mr. Deputy President: Amendment moved:

“1In clause 2 of the Bill in the proposed section 283 of the Indian Penal Code for
tho word * twenty * the word ‘ eighteen ' be substituted.’

The question is that that amendment be made.
The motion was negatived.

Pandit Shamlal Nehru: Sir, I move:

“In clanse 2 in the proposed section 293 for the word ‘twenty ' the word ‘ twenty-
five ' be substituted.’”
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My reason for moving this amendment is this. A very large number
of boys and girls of respectable families are not now married at an early
age They are sent to schools and colleges. The girls and boys, both
unmarried, are in colleges right up to the age of 24 and sometimes up
to the age of 25. This Bill has provided punishment to the offender even
if he shows or sells or lets an obecene picture to an old gentleman of 60 or
even 70 of three months’ imprisonment. The only thing 1 ask is that the
punishment of six months be provided for the person who does it in the
gase of young people of 25 and under. Boys and girls, especially girls, Sir,
in colleges, ought to have the protection of the dGovernment and my
demand is not exoessive. It is a very reasonnble demand for the safety
of the girls, and I think the Government will vote with me in this. T
think the Bill ag it came before this Assembly was not a good one, but
a-weak one, and with all the exceptioms added on the power of the Bill
has been reduced to nil. It will be better to throw out the Bill with all
these ameadments than to accept it, unless something more is added to
strengthen it.

Mr. H. Tonkinson: Sir, the remarks which I made upon the last
amendment apply equally to thig one. If the House desires to increase
the age to 25 years, the Government would have no objection to it. I
merely wish to state ths), when we consulted Loecal Gevernments, there
was, u8 1 said before, a genernl consensus of opinion in favour of 20 years,
but one or two opinions—I do not think they were more than this—did
suggest & higher age than 20. But the greatest age suggested was 23
years, a suggestion made, I think, by a Deputy Commissioner in the
Central Provinces. We think, Sir, that 20 years is & suitable age, but
we leave the matter to the House.

- Mr. Deputy President: The question is:

* That in clause 2 in the proposed section 203 for the word ‘twenty ' the word
‘ twenty-five * be substituted.’!

I think the Noes have it.
Pandit Bhamlal Nehru: The Ayes have it.

Mr. Deputy President: Will those Honoursble Members who say
‘“‘Aye’’ to the motion stand up in their seats?

(Pandit Shamlal Nehru only stood up.)
The Noes have it.

Pandit Shamlal Nehru: On a point of order, Sir. The only power
under the Reforms Act given to this House is to demand a division and
the President, with all due respect to you, has no power to go against the
words of that section. 'That section says that a division, when demanded,
shall''be given.

Mr. M. A, Jinnah: *May I point out the rule to the Honoursble
Member? He is certainly entitled to a division but the manner of it ig
lefi to the President under the rules. Bir, it is in your power when &
division is required frivolously to say: ‘‘Those who are of opinion that

* Not corrected by the Honourable Member.
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the amendment should be accepted should stand up in their places.”
That is exactly what you did, and there was only one Honourable
Member who stood up in favour of the amendment.

Pandit Shamlal Nehru: One more point, Sir. ‘The rule of the House
has been that, when a demand for a division is made, the bell, in the
first instance, rings so that the Members outside may come in. Secondly,
it is certainly left to the President to take the division in any way he
pleases, but the custom of this House has been that, when a division is
taken, the names of those voting for or against are put on record. I
have no objection to your taking the division in any way whatsoever;
I only want the names to be put on record. g

Mr. Deputy President: Very well. Division. (The bell rang) Order,
order. The question is:

"¢ That in clause 2 in the proposed section 293 for the word ‘twenty’' the word
“ twenty-five ' be substituted.” .

"The motion was negatived,
Mr. Deputy President: The question is:

*“ That clause 2, ss amended, be passel.’
The motion was adopted.

"“ 'The Honourable Sir Alexander Muddiman (Home Member): Bir, I
would ask you to exercise your discretion and put clausc 4 first. 1f this
clause is carried against me, then the amendment standing in my name
will not be moved,

Mr. Deputy President: The question is:
** That clause 4 do stand part of the Bill."”

The Honourable Sir Alexander Muddiman: Sir, I have ulready given
my reasons for opposing the clause when I spoke on the motion for
consideration a short time ago. They are very shortly these. In this
very small Bill you are introducing e very drastic change in our criminal
procedure. You are cnubling a man who at the most can get six months’
imprisonment to claim the right of a trisl by jury and by the Court of
Session, Now, the objeet of this Bill is to facilitute the punishment
of persons who commit offences under section 292 or section 2938. 1t is
obvious, if the House passes n cluuse of this nature, that it regards this
desirability with considerable doubt., The right to claim a jury und
trial by the Court of Session must incevitably lead to delay and to extra
expense to the Crown, and generally it is likely to operate to check rather:
than to help prosecution. 1 abo want to muke it clear that if the
House takes the line that in connection with this Bill, the right to trial
by the Court of Session can be claimed by an aceused, then we shall be
lunding ourselves in u very diflicult nosition. If vou want to bhring in a
large and drastic change in our criminal procedure, do it deliberatcly and
after consideration but not by a side-wind. It will inevitablv upset the
whole system of courts in thik country. The system of courts, as 1 said
in my previous speech, is that minor offencer are tried by Magistrates of
the lower rank and more scrious offences are tried by Magistrates of
higher rank, afhd the most serious cases arc reserved for trial by the
Court of Session. T, therefore, ask this House to reject this clause,
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Mr, Depa'y President: The question is:
“ That clanse 4 do stand part of the Bill."
The Assembly divided:

AYES—20.
Abhyankar, Mr. M. V. Lohokare, Dr. K. (.
Acharya, Mr. M. K. Misra, Pandit Harkaran Nath.
Aiyangar, Mr. K. Rama. Neogy, Mr. K. C.
.Chaman Lail, Mr. Ramachandra Rao, Diwan Bahadur M.
Chanda, Mr. Kamini Kumar. Reddi, Mr. K. Venkataramans.
Chetty, Mr. R. K. Shanmukham. . Barluraz  Hussain Khen, Khan
Das, Pandit Nilakantha. Bahadur,
Dutt, Mr. Amar Nath. Sinha, Mr. Devaki Prasad.
Goswami, Mr, T. C. - Sinha, Kumar Ganganand.
-Joshi, Mr. N. M. Veonkatapatiraju, Mr. B, 0
Kad'urbhai Lalbhai, Mr. . e
NOES—45.

Abdul  Mumin, Khan  Bahadur Malaviya, Pandit Madan Mohan.

Muhammad. Marr, Mr. A.
Abdul Qaiyum, Nawab Sir Sahibzado. McCullnm, Mr. J. L.
Ahmad Ali Khan, Mr. Mitra, The Hounourable Sir Bhupendra.
Abmed, Mr. K. _ Nath.
Ajab Khan, Captain, + Moir, Mr. T. E.
Akram Hussain, Prince A. M, M. Muddiman, The Honourable Bir-
Ashworth, Mr. E H. Alexandor.
Blackett, The Honourable Sir Basil. Muhammad Ismail,~-Khan Bahadur
Bray, Mr. Denys. Bai{i{d.
Burdon, Mr. E. Naidu, Mr. M. C.
Calvert, Mr. H. Nehrn, Pandit Shamlal.
Clarke, 3'r QGeoffrey. Pal, Mr. Bipin Chandra.
Cocke. Mr. H. G. Raj Narain, Rai Bahadur.
Cosgrave, Mr. W. A, Rhodes, Sir Campbell,
Crawford, Colonel J. D, Rushbrook-Williams, Prof. I. F.
Dalal, Sardar B. A. Sastri, Diwan Bahadur )
Ghose, Mr. 8. C. Visvanatha.
Grahem. Mr. L Singh, Mr. Gaya Prasad.
Hira Bingh, Sardar Dahadur Captain,. Sykes, Mr. E. T,
Hudson, Mr. W. F. Tonkinaon, Mr. H.
Hussanally, Khan Bahadur W. M. Wabb, Mr. M,
Innes, Tha Monourable Sir Charles. Willson, Mr. W. 8. J.
Jinnah, Mr. M. A Wilson, Mr, R. A.
Makan, Mr. M. E Yakub, Maulvi Muhammad.

The motion was negatived.
Mr. Deputy President: The question is:

* That clause 3 do stand part of the Bill.” _
The Honourable Sir Alexander Muddiman: Sir, I beg to move:

* That for sub-clause (2) (i) of clause 3 the following sub-clause be substitdted,.
namely : . w

* (1) for the entries in column 8 against sections 202 and 283 the words * Presidency -
Magistrate or Magistrate of the First Class’ shall be substituted.”

That follows on the deletion of elause 4. T propose to meet the fact:
that the punishment under these clausés which -have been ‘added to the:
Penal Code has, in the case of juvenile offenders, been raised from three
to six months, to provide that thev shall be triable not by Magistrates of"
the second class but by n Presidency Magistrate or n Magistrate of the-
first class. That is the effect of my amendment, and that I take it iz the-
gi.ewlnf the House, in view of the amendment which has just taken piace..

1r, 1 move. ’
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Mr. Deputy President: The original question was:
* That clause 3 do stand part of the Bill."
Since which an amendment has been moved: .

";I‘hat for sub-clause (2) (i) of clause 3 the following sub-clause be substituted,
namely ; .
‘(i) for the entries in column 8 oguinst sections 282 and 203 the wordse
‘ Pt;sqidmcy Magistrate or Magistrate of the First Class’ shall be substi-
tu Lo *

The question is that that amendment be made.
The motion was adopted.

Mr. Deputy President: The question is:

* That clause 3, as amended, do stand part of the Bill.”

The motion was adopted.

‘Mr, Deputy President: The motion is that this he the Schedule to the
Bill.

The motion was adopted.

Mr. Deputy President: Tho motion is that this he the Preamble to the
, Bill. .

The motion was adopted.

I*r. Deputy President: The motion is that clause 1 do stand ) part of
the™Bill. '
The motion was adopted.

The Honourable Sir Alexander Muddiman: Sir, I move that the Bill be
passed. [ do mnot propose to detain the House nt this stage bv any
observations, though 1 fecl that I shall have to re-examine one amend-.
ment that has heen made in the Bill with great care. However, I
move that the Bill be possed.

Pandit Shamlal Nehra: Sir, ns the Bill now stands, I think it is quite
a useloss Bill and therefore 1 will advise the House to throw out the Bill
to enable the Goverbment to bring up a fresh one, properly drafted this
time,

Mr. Deputy President: The question is: .

‘* That the Bill to give effect to certain articles of the international convention for
the suppression of the circulation of, and traffic in, obscene publications, as reported by
the Select Committee, and as wmended, be passed.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday,.
‘the 28rd Februarv, 1925,
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